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Pr entTh Hon'bl Shri <.V.Sth1dar&rn 
X 	Vice-Chairman. 

I The applicant is working as Peon 

in the Director of Census Operations, 

I Tripura. According to him, he has been 
selected for the post after goIng 
through "due process of selection and 
after six years of continuance in 

service in the said post vide Annexure-9 

imemorandum dated 8.6.2006 his services 

are sought to b terminated on the 

groun& thathilecñbn is vitiated by 

1°mata'fide. The i'eason that has been 
statëd ih th& iieiórandurn is that at the 

.1 
time .of. sponsoring the applicant's name 

l includin,g the other candidates by the 

1locai. Enloythnt Exchane for selection, 
the applicant had attained the age of 29 

years 10 months on 10.7.2000 whereas 

minimum age limit prescribed for the 

Post of Peon is- 25 years with 3 year 

fexation to OBC candidate. 
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As a matte of last chànce three 

weeks' time is granted to the Applicant to 

file rejoinder. 

Post on 18.6.2007. 
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27.7.07. 	At the request, of learned counsel for the 
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file written statement1  Post the matter M7 
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 13.05.2008 Mr. M. Chanda,, learned counsel 
appeaiing for the Applicant is present and 
seeks an adjournment None appears for the 
Respondents. 

in the aforesaid circumstances, call 

this matter on 11.06.2008 tbr hearing. 
In this case , on the stiength of the 

interim Orcter, the Applicant is continuing in 
service; after termination. 

Send copies of this order to the 

Applicant and the Respondents in the 
address given in.the.O.A. 
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OTd- C9I ik / & 8 	 11.0608 	Heard Mr M. Chanda, learned 
counsel for the Applicant and Mis M. 

?'' 'P 	 Das, learned Addi Standing counsel for 
the Respondents. Hearing concluded 

F 	 Order reseived. 
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1  Judgment pronounced in open Court 

Kept in separate sheets. Application is 

diposed of. No costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. 157 of 2006 

Date of order: the 20th June, 2008 

Shn Chinmoy Nath.. Applicant 

By Advocate: Mr. M. Chanda 

Versus 

The Union of India & others .. 	 Respondents 
By Advocate Mrs. M. Das, Additional C.G.S.0 

CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Shri Khushiram, Member [A] 

Whether reporters of local newspapers 
may be allowed to see the judgment or not? 	Yes/lkC 

Whether to be referred to the Rorters 
or not? 	 V~ 
Whether to be forwarded for including in 
the Digest being compiled at Jodhpur Bench 	- 

and other Benches? 	 Yes 

Whether their Lordships wish to see the 
fair copy of the judgment? 	 Ye/No 

ill 

¼ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No. 157 of 2006 
Guwahati, this the 20th  day of June, 2008 

Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
Hon'ble Shri Khushiram, Member [Administrative] 

Shri Chinmoy Nath, 
Working as Peon, 
S/o Late Ramesh Mohan Nath, 
0/0 the Director of Census Operation , Tripura 
21 OlD, Office Lane, 
P.O. Agartala, 
Tripura-799 001 

Applicant 
By Advocate Mr. M. Chanda 

Versus 
1 .The Union of India 

Represented by the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi- 110001. 

2.The Registrar General of India, 
2/A, Mansingh Road, 
New Delhi-i 10 011 

3.The Director of 
Census Operations, Tripura, 
2101D, Office Lane, 
P.O. Agartala, 
Tripura-799 001 

4.The Deputy Director, 
Census Opertions, Tripurá, 
21 OlD, Office Lane, 
P.O. Agartala, 
Tripura-799 001. 

Respondents 
By Advocate Mrs. M. Das,'Additional C.G.S.C. 

Manoranjan Mohanty, Vice-Chairman:- 

The Applicant, a Peon in the Directorate of Census Operations in the 

State of Tripura, was served with a memorandum dated 08.06.2006, the text 

of which reads as 
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"MEMORANDUM 

Shri Chinmoy Nathh, S/O Shri Rasmohan Nath 
was appointed to the post of Peon in Directorate of 
Census Operations, Tripura w.e.f. 23.8.2000. 
According to Recruitment Rules notified on December 
22, 1973 for the post of Peon, the maximum age limit for 
appointment to the above post is 25 years with 3 years 
relaxation for the OBC candidate. The then Director had 
purposely sent a requisition to the Local Employment 
Exchange on 10.07.2000 enhancing the maximum age 
limit for the post of Peon to be 27 years which was in 
violation of the Recruitment Rules. The Employment 
Exchange had accordingly sent the names of 21 
candidates including Shri Chinmoy Nath whose date of 
birth is 1.9.1970 who had attained the age of 29 years 10 
month on 10.7.2000. Under the rules, he was not 
eligible for appointment to the post of Peon in 
Directorate of Census Operations, Tripura. Yet, on the 
basis of manipulation made by the then Director of 
Census Operations, Tnpura, he [Shri Chinmoy Nath] was 
made eligible and subsequently appointed the post of 
Peon. 

As the appointment of Shri Chinmoy Nath is 
totally irregular and in violation the provision of 
Recruitment Rules, he is directed to explain as to why 
his services should not be terminated with immediate 
effect. His explanation should reach to he undersigned 
within 15 days from the receipt of the memo. In case no 
reply is received up to the above period, it will be 
presumed that he has no explanation to submit and his 
case will be decided on the basis of available records. 

This issues with the approval of Registrar General, 
India." 

Applicant submitted a reply on 19th  June, 2006 [to the aforesaid 

memorandum dated 08.06.2006] the relevant portion of which reads as 

under:- 

"Sir, I am a bona fide citizen of India belongs to 
OBC and passed Madhyamik Examination under the 
Tripura Board of Secondary Education, Agartaliitl- 
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year 1990 and after that I started my life with a serious 
struggle in this hard days of crisis and have been trying 
utmost to overcome the hurdles with sorrow and grief. 

Be that as it may, in one fine morning, I 
acknowledged a notice from the DCO, Tripura to appear 
before the Interview Board for the post of group D 
employee and then and there I got ready myself to 
establish my clarity on the subject for which the Director, 
Census Operations, Tripura sought for names from the 
Directorate of Manpower, Government of Tripura, 
Agartala. It cannot be ignored that my performance 
before the Board seemed to be satisfactory since I could 
answer each and every question as asked for by the 
members of the esteemed Interview Board. My service 
under the DCO Tripura is nearing 6 [six] years and 
during the above said period I have been performing my 
duties diligently with the satisfaction of my higher 
officials including clerical stafi etc. But after a 
prolonged span of time in the Directorate of Census 
Operations, Tnpura such type of Memorandum is really 
very shocking to me. I am to humbly inform you that my 
service is cent percent bona fide, legal and operative. It 
would be pertinent to point out herein that I am not aware 
of the Rules, etc. as quoted in your Memo in question and 
consequent upon that I would request your honour to 
kindly supply copy of the above mentioned Recruitment 
Rules for the post of peon and other relevant Notification 
formaking proper reply against the Memo otherwise it 
would not be possible on my part to make reply against 
the Memo thereof. 

I would• also request your honour to kindly 
drop/close the matter considering the fact that I have not 
suppressed any material fact in respect of my age and 
qualification and also in consideration of the fact that I 
belong to OBC, a weaker section of the society of India 

Therefore, I would humbly request your kind to 
supply copies of the relevant Rules, etc. and allow me at 
least three months time for making reply for which I have 
been asked for and I do hope that your honour will be 
graciously pleased to supply the materials as sought for 
the ends of natural justice, and oblige thereby." 

Since there was threat [in the above said memorandum/show-cause 

notice dated 08.06.2006] to the Applicant to terminate his 
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immediate effect, the Applicant approached this Tribunal with the present 

Original Application, filed on 22nd  June, 2006 under Section 19 of the 

Administrative Tribunals Act, 1985, with the following prayers:- 

"8.1 That the Hon'ble Tribunal be pleased to set aside 
and quash the impugned memorandum bearing 
letter No. File No.A.28014/2/2006-Estt dated 
08.06.06 [Annexure-9]. 

8.2 Costs of the application. 

8.3 Any other reliefls] to which the applicant is 
entitled as the Hon'ble Tribunal may deem fit and 
proper." 

In the Original Application the applicant also made the following 

interim prayers:- 

"9.1 That the Hon'ble Tribunal be pleased to stay the 
operation of the impugned memorandum bearing 
letter No. File No.A. 280 14/2/2006-Estt dated 
08.06.06 [Annexure 9]. 

9.2 That the Hon'ble Tribunal be pleased to observe 
that pendency of this original application shall not 
be a bar to the respondents to provide relief as 
sought for." 

By an order dated 23.06.2006, in the interest ofjustice, this Tribunal 

directed that 'the Applicant should be pennitted to continue in service if 

not already terminated'. As it appears, on the strength of the aforesaid 

interim order, the Applicant is still continuing in service and no final 

orders have yet been passed after considering his reply dated 1 9th  June, 

2006. 

By filing a written statement the Respondent disclosed arII 
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"The office of the Registrar General, India had 
instructed all the DCOs including DCO, Tripura vide 
letter No.12011/4/2000-Ad-IV dated 14.2.2000 that 
direct recruitment from open market is not to be made in 
any case for filling up Group 'C' and 'D' posts 
sanctioned for Census of India, 2001. Further, the ORGI 
vide its letter No.1201 1/16/2000-AD-IV dated 16.8.2001 
had instructed that there would be a complete ban on 
appointment from open market. It was clarified that 
under no circumstances DCO would resort to ad hoc 
appointment from open market. In violation of the 
directions of ORGI, Shri K.D. Nath, the then Director 
purposely had sent a requisition to Employment 
Exchange on 10.7.2000 for the nomination of candidates 
for filling up 1 vacancy of Peon so that he could appoint 
his real brother in the office and did not care for the 
directions of the Head of Department, Registrar General, 
India. 

[I] Age and [ii] Essential Qualification required for the 
post of Peon as mentioned in the Recruitment Rules 
notified on 22.12.1973 are as under 

Age for direct recruitment Educational 	and 	other 
qualifications 	required 	for 
direct recruitment 

23 years Middle 	School 	standard 
pass 	from 	recognized 
school 

The date of birth of the applicant is 1.9.1970. The 
Requisition was sent by the then Director to the 
Employment Exchange on 10.7.2000. The applicant was 
29 years and over 10 moths of age on the date on which 
the requisition was sent by him to Employment 
Exchange. The applicant being an OBC candidate, his 
age could be relaxed up to 3 years maximum. Thus in 
his case, the eligibility was 28 years [25 years for general 
candidate + 3 years for OBC]. But the applicant was 
over-aged, yet the then Director had with a mala fide 
intention and to get his brother selected for the post, had 
mentioned in the requisition sent to Employment 
Exchange that upper age limit for candidates would be 27 
years + 3 years OBC and 5 years SCIST] in violation of 
25 years mentioned in the Recruitment Rules. 
Conceivably then, in the requisition, if the. then Director 
had mentioned the correct upper age limit [25 years] as 
prescribed in the Recruitment Rules, the applicant's 
name would not be forwarded by the Employment4-0 



Exchange for the post of Peon as he was over aged, [29 
years and 10 months old]. 

In the Recruitment Rules, the educational 
qualification prescribed for the post of Peon is middle 
school pass. But the then Director had malafidely 
added on his own a higher qualification i.e. Middle 
School, standard pass from recognized school, or above, 
higher qualification i.e., School Final", in the requisition 
sent to the Employment Exchange. By doing so, he had 
not only exceeded his jurisdiction which he had 
apparently done favor to the applicant. 

The selection procedure adopted for the 
appointment of Shri Chimony Nath was gain mala fide 
Shri K.D. Nath, the then Director had constituted a 
Selection Committee on 18.08.2000 for conduction 
interview of candidates for the post of Peon which 
consisted of- 

1.Shri R.C.Meena, Investigator 	- Chairman 
2 .Shri DB. Bhattachaijee, Investigator-Member 
3.Shri G.Saikia, Investigator 	- Membàr 
4.Shri A.B.Das, Office Supdt. 	- Member 

The Chairman and all the other members of the 
Selection Committee were Group 'B'[Non-Gazetted] 
officials. As per instructions, for conducting interview of 
candidates of Group "C" & "D" posts, sufficiently senior 
level officers should be members of the Selection 
Committee. Generally at least a Group 'A' gazetted 
officer heads such DPCs. An .Asstt. Director, [Gazetted 
Officer was available in the DCO, Tripura.He was 
understandably on leave and decided to set up the 
Committee and hold interview of candidates in an 
unseemly hurry. Thus, without caring for instructions, the 
then Director not only constituted the Selection 

[Chairman and Members] but also proceeded to get the 
S interested  candidates in 3 days time on 21.8.2000. The 

applicant,_Shri ChinmoyNath was selected by the 
(ommittee whose constitution is questionable, as the 
constitution of Selection Committee was comp1eteyjn 
violation of Government of India's instructions which 
stipulates that the Chairman of Group 'D' DPC shoiikFbè 
an officer [Extracts of Department of Personnel and 
Training OM No.39016/9[S189-Estt. B dad16 August 
1990 R-1] and more none of its members was gazettedj, 
officer. The then Director had only officials in the 
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committee who were all non-gazetted and his 
subordinates with the apparent intention to influence the 
selection. This is supported by the fact that the 
Committee selected his brother who was overage. 
Further, Shri K.D. Nath had done it knowing fully well 
that there was a ban order of the Head of Department 
against direct recruitment. He flouted it all, as he 
wanted to get his brother appointed. 

It is clear that the then Director did not care for the 
circulars regarding ban on direct recruitment issued by 
the Registrar General, India on 14.2.2000 and 16.8.2000. 
He had full knowledge of the ban orders, yet he has acted 
arbitrarily and without seeking the approval of the Head 
of the Department and has got his brother 
selected/appointed malafidely and in violation of 
instructions/rules. 

Thus, the applicant has been selected for the post 
of Peon in violation of instructions. If the selection was 
made in accordance with the laid down Rules in which 
equal chance was afforded to all those who were 
eligible, he may not have qualified and perhaps, a more 
deserving candidate would have been selected. This 
action on the part of the then Director has been mala fide 
and has deprived the righthil claim of other deserving 
candidates. Therefore, the appointment of the applicant 
is prima facie null and void and should be struck down. 
Separate action has been initiated against the Director for 
his act, which is unbecoming of a Government servant." 

4. 	By filing a rejoinder, the Applicant has pointed out among., other 

points, that although one point/allegation was raised in the 

memorandumJshow-cause notice dated 08.06.2006 [that the Applicant was 

over-aged at the time of appointment as Peon; since his age at the relevant 

time was 29 years 10 months; as against the maximum permissible limit of 

28 years in case of O.B.C. candidate]; in the written statement, the 

Respondents raised many other points/allegations; which they did not 

mention in their impugned memorandum dated 08.06.2006 and that all these 

new allegations are their afterthought and 
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of the notice from this Hon'ble Tribunal and the same clearly reflects the 

mindset and the attitude of the Respondents and that it indicates that 

allegation raised earlier in the memorandum dated 08.06.2006 was not the 

real exposure of the iceberg but there has been a deep conspiracy hidden 

underneath for victimizing the Applicant, etc. It has also been pointed out 

in the rejoinder as under:- 

"Further, the plea of age limit of 28 years [25 years for 
General candidate + 3 years of OBC] in case of the 
applicant as contented by the respondents is false and 
misrepresentation of facts. The Government of India, 
Deptt. of Personnel and Training vide notification 
No.15012/6/98- Estt [D] dated 21.12.1998, under G.S.R. 
758 [E] as quoted in Swamy's Manual [Tenth Edition-
2006] has raised the upper age limit for recruitment to all 
Central Civil Services and civil posts by two years 
effective from 0 1.04.1999 under the "Central Civil 
Services and Civil Posts [upper age-limit for Direct 
Recruitment) Rules, 1999." It was expressly provided in 
the said rules that all rules regulating the method of 
recruitments of persons to the Central Civil Services and 
Civil posts under the Union stands amended to that 
extent i.e. in respect of upper age-limit. As such the 
recruitment rules of the respondent department deemed to 
have been amended in respect of upper age-age limit 
w.e.f. 01.04.1999 for direct recruitment, as notified by 
the Govt. of India, D.O.P.T. vide notification dated 
21.12.1998." 

5. 	We heard Mr. M. Chanda, learned Counsel appearing for the 

Applicant and Mrs. Manjula Das, learned Additional Standing Counsel 

representing the Respondent-Organisation. 

Mr. Chanda, learned Counsel appearing for the Applicant, argued 

that the only allegation that was raised in the memorandum/show-cause 

notice dated 08.06.2006 [supra] is not sustainable; because the Recruitment  
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Rule [which prescribed 25 years to be the age-limit] had undergone a 

general amendment by virtue of the Central Civil Services and Civil Posts 

[Upper Age-Limit for Direct Recruitment] Rules, 1998; which came into 

force on the 1 April, 1999. Mr. Chanda read out Rule 3 of the said Rules 

of 1998. It reads as under:- 

"3. Increase in the upper age-limit:- 

The upper age-limit for recruitment by the method of Direct 
Open Competitive Examination to the Central Civil Services 
and Civil posts specified in the relevant Service Recruitment 
Rules on the date of commencement of the Central Civil 
Services and Civil Post [Upper Age-Limit for Direct 
Recruitment] Rules, 1998, shall be increased by two years. 

NOTE.- "Direct Open Competitive Examination" for the 
purpose of these rules shall mean direct recruitment by Open 
Competitive Examination conducted by the Union Public 
Service Commission or the Staff Selection Commission or any 
other authority under the Central Government and it shall not 
include recruitment through Limited Departmental 
Examination or through shortlisting or by interview or by 
absorption or transfer or deputation. 

Rule 4 of the said Rules of 1998 reads as under:- 

"4.' Amendment of Recruitment Rules:- 

All rules regulating the method of recruitment of 
persons to the Central Civil Services and Civil posts 
under the Union including those in the Indian Audit and 
Accounts Department and the rules governing Open 
Competitive Examinations shall stand amended to the 
extent provided for in Rule 3." 

By citing Rule 3 and Rule 4 of the aforesaid Rules of 1998, Mr. 

Chanda proceeded to argue that the age-limit of 25 years [as prescribed 

under the Recruitment Rules] stood amended and it. became 27 years for 

general candidates and the Applicant, being an O.B.C. candidatI1 
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eligible till attaining 30 years of his age [with aid of three years of age 

relaxation] and since the Applicant was below 30 years by time of his 

recruitment, there were nothing wrong in his recruitment. Mr. Chanda 

pointed out that the requisition given to the Employment Exchange for 

recruitment of Peons in question rightly mentioned 27 years; as the age-limit 

for general candidates and that there was no mala fide intention [to show 

undue favour to the Applicant] in disclosing 27 years age limit [for general 

candidates] in the requisition to the Employment Exchange and that 

without looking to the Rule position[Central Civil Services and Civil Posts 

[Upper Age-Limit for Direct Recruitment] Rules, 1998] the impugned 

memorandum/show-cause notice dated 08.06.2006 was issued and that for 

the provisions of the aforesaid Rules of 1998, the impugned 

memorandum/show-cause notice dated 08.06006 is not sustainable. He has 

argued, further, that the new grounds/allegations set forth in the written 

statement of the Respondents [those which were not part of the impugned 

memorandum/show-cause notice dated 08.06.2006] are not available to be 

utilized against the Applicant; for utilization of such grounds/allegations 

[which were not part of the impugned memorandum dated 08.06.2006] 

against the Applicant would amount to violation of the principles of natural 

justice. 

On the other hand, Mrs. M. Das, learned Counsel appearing for the 

Respondent-Organisation argued that the provisions of the Rules of 1998 

[supra] are not applicable to the Applicant and by virtue of the said Rules 

of 1998, the Recruitment Rule [under which the Applicant was recruited] 

did not stood amended. She argued further that the Reenp 
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Organisation can utilize all the grounds/allegations set forth in the written 

statement and utilize the same against the Applicant, after giving him 

natural justice. She has pointed out that this case is a premature one; 

because the Applicant has rushed to this Tribunal at a very premature stage 

even before 	giving his full and final explanation 	to the 

Memorandum/show-cause notice dated 08.06.2006. 

6. 	We have given our anxious consideration to the rival contentions of 

the parties. Apart from the allegations 	• raised in the impugned 

memorandum/show-cause notice dated 08.06.2006; there are a large and 

heavy allegations [disclosed in the written statement of the Respondent-

Department] touching very recruitment of the Applicant and, if all the said 

allegations are proved [of course, after giving full natural justice to the 

Applicant] then the continuance of the Applicant in service, on the 

strength of the recruitment in question, may not be sustainable. We have 

seen the show-cause/reply given by the Applicant on 19th June, 2006, 

extracted above. It appears, the reply is not a final one. The Applicant 

wanted papers to put up his effective reply to the memorandum/show-cause 

notice dated 08.06.2006 and, without putting up the final reply in the 

matter, the Applicant has rushed to the Tribunal with the present Original 

Application. 

7. 	In the aforesaid premises, we are of the view that the Applicant should 

get full opportunity in the matter of defending himself; on the face of the 

large & heavy grounds/allegations being set forth against him. Accordingly, 

we dispose of this case by remitting back this matter to the Respondents; 

who should give full opportunity to the Applicant to put up his defen, 

in 



12 

Respondents should categorize all the allegations right earnestly and 

confront the same to the Applicant and follow the rules [as he is holding 

a regular Government post] in giving hi4 natural justice [as codified in the 

Rules] before taking any action against him. With disposal of this case, the 

interim order [passed earlier in this case] stands vacated with immediate 

effect. 
( 

ez 

Ei ir 	 [Manoranjan Mohanty] 
Member[A] 
	 Vice-Chairman 

cm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUWAHATI BENCH: CUWAHATI 

O.A. 	157 	/2006 

Shri Chiumoy Nath 

4,5- 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 
1990- 	Applicant passed Madhykuriilc Examination from Tripura Board of 

econdarv Education 	 (Ahnexure- 1 Series) 

14.08.2000- Director of Census Operations, Tripura, Govt. of India send a 

requisition to local Employment Exchange at Agartali for filling up 

of one temporary pus of Group 'D' Peon, accordingly the 

Employment Exchange sponsored 37 candidates along with the 

applicant. Applicant was called for interview vide letter dated 

14.08.2000. (Annexure- 2) 

22.08.2000- Applicant joined to the post of Group 'D' Peon in the office of 

Director of Census Operations. Tripura. 	(Annexure- 3) 

23.08.2000- Applicant subiniu.ed his joining report to the post of Group 'D' 
Peon. 	 (Annexure- 4) 

23.08.2000- Respondent No. 3 again issued a formal order. of appointment vide 

order dated 23.08.2000. 	 (Aunexure- 5) 

27.02.01, 28.02.02, 19.02.03, 18.08.03, 03.02.04, 03.02.04, 11.06.04- Tentporary 

service of the applicant was extended thereafter from time to time. 

(Ap.nexu.re- 6 Series) 

I 
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14.01.2005- Applicant was initially aI'sorbed in the cadre of Peon against a 

permanent vacant post w.e.f. 23.08.2000 following the 

recommendation of the DPC held on 19.11.04. 

(Annexure- 7 Series) 

23.02.2005- Respondent passed another formal order declaring absorption of 

the applicant to the Grade of Peon on regular basis w.ei. 23.08.00. 

(Annexure- 7 Series) 

23.02.2005- Respondent issued another order canceling regular absorption of 

the applicant w.e.f. 23.08.2000. 	(Annexure- 7 Series) 

25.02.2005- Respondents issued another order dated 25.02.05, wherein it was 

communicated that the applicant has been absorbed on regular 

basis w.e.f. 24.11.05 to the cadre of Group D Peon. (Annexure- 8) 

08.06.2006- Respondent No. 4 issued the impugned order dated 08.06.06, 

wherein the applicant was directed to explain as to why the 

services of the applicant should not be terminated with immediate 

effect and it was further directed that the explanation should reach 

within 15 days from the receipt of the memorandum and in case no 

reply is received within the stipulated period, it will be presumed 

that he has no explanation to submit and his case will be decided 

on the basis of available records. It is also alleged that the 

appointment of the applicant to the cadre of Peon is totally 

irregular and in violation of the provision of the recruitment rules. 

(Annexure- 9) 

19.06.2006- Applicant submitted his interim reply to the memorandum dated 

08.06.06 staling that he has not suppressed any material fact in 

respect of his age and qualification before the authority as such 

impugned memorandum is very shocking to him. (Annexure- 10) 

Applicant is apprehending that his service mitv be 

terminated at any point of time hence this OiiØnal Application. 



PRAYERS 

That the Ron'ble Tribunal be pleased to set aside and quash the impugned 

memorandum bearing letter No. File No A. 28014/2/2006-Estt dated 

08.06.06 (Annexure-9). 

Costs of the application. 

Any other relief(s) to which the applicant is entitled as the Honble 
Tribunal may  deem fit and proper. 

Interim order prayed for. 

During pendency of this application1 the applicant prays for the following 
interim relief: - 

That the Hon'ble Tribunal be pleased to stay the operation of the 
impugned memorandum bearing letter No. File No. A. 28014/ 2/ 2006-Estt 
dated 08.06.06 (Aimexure-9). 

That the Hon'ble Tribunal be pleased to observe that pendency of this 
original application shall not be a bar to the respondents to provide relief 
as sought for. 

cz~t ,ml 
-r 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAJ1AT BENCH: GUWA HAIl 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	0. A. No 	/2006 

Shil Chinmoy Math 	 Applicant 
- Versus - 

Union of Jndia & Others. 	: 	Respondents. 

INDEX 
SE No. I Annexure Particulars 	 I Page No, 

 ---- Application 1-10 
 ---- Verification -11- 
 1 (Series) Copy of the tdniit cdrd, p455 certthc4te, mark i 12-16 

sheet, OBC Certificate. 
04, 2 Copy of the call letter dated 14.08.2000. -17- 
05. 3 Copy of the memo dated 22.08.2000. 18-19 
06.  4 Copyofthjngrçportthted23.o&000 -10 
0. 1  Lopv of the order dated 23.09 2000. -21- 
08. 6 (Series) Copy of the order of extension of temporary 22-29 

service. 
09. 7 (Series) Copy of the office or 	dated 14.01.05, 38-33 

2302.05 and 23.02.05.  
10. 8 i Copy of the order dated 25.02.05. -34- 
11. 9 Copy of the impugned memorandum dated -35- 

08.06M6. 
12. 10 Copy of the reply dated 19106.06. 36-37 

Filed by 

Date: Advocate 

C/A 0 1 
Ir 
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GLJWAFIATI NCH: GLJWAHAT! 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	/2006 
BETWEEN: 
Shri Chinmoy Nath,. 

a 
S/O- Lide Ramesh Mohan Nath, 
O/o- The Director of Census Operation, Tripura 
210/D, Office Lane, 
P.O- Agarthia, 
Tripura- 799001. 

...Appiicant. 
-AND- 

The Union of India. 

Represented by the Secretary to the 
Government of India, 
Minisbv of Home Affairs, 
New L)ethi- 110001. 

The Registrar Gerneral of India. 
2/ A, Mansiugh Road, 
New Deihi-ilOOli. 

The Director of 
Census Operations, Tripura, 
210'D, Office Lane, 
P.0- Agartala, 
Tripura- 799001. 

4. 	The Deputy Director, 
Census Operations, Tripura, 
210/1), Office Lane, 
P.O- Agartala, 
Tripura- 799001. 

Respondents. 

( 
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2. 

DETAILS OF THE APPLICATlON 

Particulars of order(s) against which this apfication is made. 
This application is made against the impugned memorandum bearing 
letter No. File No. A.28014/2/2006-iEstt dated 08 .06.2006 (Annexure-9), 
whereby an explanation is sought from the applicant as to why service of 
the applicant should not be terminated since appointment of the applicant 

to the post of Group TY Peon is totally irregular on account of over age at 
the time of initial recruitment and further praying for a direction upon the 
respondents to treat the applicant as regular employee in the cadre of 
Group '1)' Peon in the office of the Director of Census Operation, Tripura. 

Jrisdktjun of the Tribunal 

The applicant declares that the subject matter of this application is well 
within the jthisdiction of this Honbie Tribunal 

Limitation. 

The app!icani further declares that this application is filed within the 
period of limitation prescribed under Seciion-21 of the Administrative 
Tribunals Act, 1985. 

Facts of the Case. 

4.1 	That the applicant is a dtizii of India and as such he is entitled to all the 
rkrhLs. nrotet-tjons and nrivilees as ruarantped under the Ccrnst-itijt ion of - i 

India. 

4.2 That your applicant is a permanent resident of the State of Tripura. He 
had passed his Madyamil Examination in the  year 1990 from Tripura 
BoaM of Secondary Education, Tripura. The financial condition of the 
applicant's family was very poor and as such he was in search of an 
employment after passing his Matriculation examination. 

4 
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4.3 That the Director of Census Operation Tripuru. Govt. of India send a 

requisition to local Employment Exchange at Agartala for filling up of one 

temporary post of Group 'D' Peon. Accordingly the Employment 

Exdiange sponsored the name of 7 candidates along with the name of the 

applicant. The applicant was called for interview vide letter bearing No. A 

12024 1/21180. Estt thted 14.08.2000. Thereafter, the applicant joined in 

service on 02.08.2000 in terms of the offer of appointment issued vide 

memorandum dated 22.O8.2000. In terms of the said memo it was stated 

that the post of Peon is temporary and would be continued upto February 

2001 and a further coudiLion also imposed. to the effect ihal the strvice of 

the  applicant may be terminated by a month's or 30 day's notice given by 

either side. The applicant accepted the condition and joined on 23.08.2000. 

Copy of the admit card, madhyanülk pass certificate, mark sheet; 

OBC certificate, call letter dated 14.08.2000, memo dated 22.08.2000, 

joining report dated 23.08.2000 are enclosed herewith for perusal of 

Hon'ble Tribunal as Annexure- 1 (Series), 2. 3 and 4 respectively. 

44 That the respondent No. 3 again issued a formal order of appointment 

vide order dated 23.08.2000 to the applicant to the cadre of Group 'D' 

Peon on temporary basis. 

Copy of the order dated 23.0.2000 is enclosed herewith for perusal 

of Hon'ble Tribunal as Annextrn- 5. 

4.5 That the temporary service of the applicant was extended thereafter from 

time to time by issuing separate orders on 27.02.2001. 28.02.2002, 

19.02.2003, 18.08.2003, 03.02.2004, 03.02.2004, 11.06.04. 

Copies of the order of exe.nsion of temporary service are enclosed 

as Annexure- 6 (Sesiel. 

afl4rL& 
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46 That your applicant begs to sttte that he was initially absorbed in the 

cadre of Peon against a permanent vacant post w.e.f. 23.081000 following 

the recommendation of the DPC held on 19.11.2004. The said order was 

communicated yule letter bearing No. F.i (1)-DPC1'DCO/TR/02 dated 

i4.01.2005. Another formal order was passed on 14.01.2000 declaring his 

absorption to the Grade of Peon on regular basis w.e.f. 23.08.2000 

pursuant to the office order bearing No. F.1(1)-DPC/DCO/ii/02 dated 

23.02.2005, the regular absorption w.e.f. 23.0$.2000 was treated as 

cancelled without assigning any reason. 

Copies of the office order dated 14.01.05, order dated 23.02.05 and 

23.02.05 are enclosedherewith for perusal of Honbie Tribunal as 

Annexure 7 (SerIes). 

4.7 	That. your applicant fuither begs to say Chat vide order dated. 25.02.05, it 

was communicated to the applicant that he is absorbed on regular basis 

w.e.f. 24.11.2004 to the cadre of Group 'D Peon. 

Copy of the order dated 25.02.05 is enclosed herewith for perusal of 

Hon bie Tribunal as Aniiexure- S. 

4.8 That the applicant while serving as such in the cadre of Group '9 Peon on 

regular basis in the Office of DCO, Tripura the respondent No. 4 i.e. 

L)eputy Director, issued the impugned memorandum bearing letter No. 

File No. A 28014/2/2006 dated 08.06.2006, wherein, the applicant was 

directed to explain as 10 why the services of the applicant should not be 

terminated with immediate effect and it is frirther directed that the 

explanation should reach to the Deputy Director of Census Operations, 

Tripura within :15 days from the receipt of the memo and in case no reply 

is received within the stipulated period it will be presumed that he has no 

explanation to submit and his case will be dccided on the basis of 

available records. in. the impugned memorandum dated 08.06.06 It is 

c4~ WL6t 
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alleged that the appointment of the applicant to the cadre of Peon is 

totally irregular and in violation of the provision of the recruitment rules 

since recruitment rule notified on 22.121973 provided maximum upper 

age limit 25 years for the post of Peon with 3 years relaxation for the OBC 

candidates but the then Director had purposely sent a requisition to the 

employment exchange on 10.07.2000 enhancing the maximum age limit 

for the post of Peon to be 27 years whkh was in violation of the relevant 

recruitment rules since the date of birth of the applicant is 01.09.1970 who 

had attained the age of 29 years and 10 months on 10.07.2000 as such 

undrt the uhis the applicant was not eligible for appoinluie.ut to the post 

of leon in L)irector of Census Operation, Tripura but due to manipulation 

made by the then Director tensus Operation, Tripura the applicant was 

wade eligible and subsequeuiiy aiipointed to the peat of Peon. By the 

• impugned memorandum dated 08.06.06 the applicant has been asked to 

explain as to why his services should not he terminated wIth immediate 

effect and his explanallon should reach to the Respondent No. 4 with in 15 

days from the date of receipt of the impugned memo. It is also made clear 

that in case no reply isreceIved upto the period it will be presumed that 

he has io expkuiaUon aiid the case of the applicant will be decided on the 

basis of the available record. The said impugned memorandum has been 

issued with the approval of the Registrar General of India i.e. Respondent 
T
O. . 

•- 
t'' . 

A copy of the impugned memorandum dated 08.06.06 is enclosed 

herewith for perusal of Honbie Tribunal as Annexure- 9. 

4.9 That your applicant after receipt of the impuglLed memorandum dated 

03.0606, he has submitted an interim reply to the memo dated 08•06.06 on 

19.06.06, wherein the applicant stated that he belongs to OBC category 

and he had passed his Madhvaix -Lik Exaiuinatio.0 in the yedr 1990 andthe 

applicant categorically stated in his representation that he had not 

C)L Oni  t( 



suppressed my material fact in respect of his age and tjuaiification before 

the authority he also requested for supply of a copy of the recruitment 

rule for the post of Peon and other relevant notification for making proper 

reply against the memo otherwise it would not be possible to make reply 

against the memo and further sought for at least 3 months time for 

making proper reply on receipt of relevant rules and notification from the 

authority. He has also stated that he has completed nearly 6 years of 

service under the L)irector of Census Operation as such the memorandiun 

is very shocking to hint 

A copy of the reply dated 19.06.06 is enclosed herewith for perusal 

of Hon' ble Tribunal as ArLnexure- 10. 

4.10 That your applicant begs to say that he has never suppressed any material 

facts particularly regarding his age and educational qualification. Further 

his name was initially sponsored by the local employment exchange along 

with others and the applicant submitted all the relevant documents as 

sought by the authority for v erffication at the time of initial recruitment, 

such as admit card of the Madhvaniik Examinations his marks heet, pass 

certificate, OBC certificate etc. In the admit card of the Madhymik 

exaunnation, there is spedfic mention of the date of birth of the applicant 

and so far the applicant remembers in the service book the date of birth is 

recorded as 01.09.1970 as such there is no suppression on the part of the 

applicant so far his age is concerned and that Was correctly recorded in the 

service book of the apph cant. The applicant further deny the allegation 

that the then Director, DCO, Thpura had purposely manipulated the 

upper age limit in order to make the applicant eligible for consideration of 

his appointment to the cadre of l-'eon. It is categorically submitted that all 
his c(iucatlorlal certificate have been duly verified by the authority and the 

aine was recorded in his service book after necessary verification us such 

appointment of the applicant cannot be treated as irregular or in violation 

c 
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of the reievrnt recruitment rule dated 22J2.1973 when there is no 

suppression on the part of the applicant. Moreover, the applicant has 
already rendered nearly 6 years of service in the cadre of Peon as such 
even assuming but not admitting that the applicant is over age in that 

event also he is not responsible for his over age in initial appointment to 
the cadre of Peon as because his name was sponsored for selection in 

terms of the requisition sent to the employment exchange by the DCO ., 

Tripura and on that score alone the impugned memorandum dated 

08.06.06 is liable to be set aside and quashed. Moreover, since he has 

Coutpleted-tteax about 6 years of service as such the appiicuitt is at least 

entitled to the relaxation of his upper age limit to the extent of 2 Years. It is 

not clear to the applicant since he has not been supplied with copy of the 

ruitmeut rule dated 22.1173 whether there is any prc;Visioti fur 
relaxation in the rule. 

Tn the circumstances as stated above the applicant is apprehending 

that after receipt of the interim reply date 19.06.06 the services of the 

applicant may he terminated by the respondents on the alleged ground of 

over age, therefore, finding no other alternative the applicant is 

approaching befote the HOL1'blC Tribunal for a directiou upon the 

respondents stwing the operation of the impugned memorandum dated 

08.116.06 and for granting relief to the applicant as prayed for 

4.11 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief(s) with legal provisions. 

	

5.1 	For that, the appointment of the appllcant to the cadre of Group 'L)' Peon 

is made on the basis of recommendation of the duly constituted selection 

committee and also alter verffica Lion of his age, educational q u.alifica Lion 

and OBC certificates and also after observing all required formalities. 

cJI:In9.1 
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5.2 For tiuit, the applicant has been considered and recommended by the 

selection committed after being found him suitable for the post of Group 
'D' Peon. 

53 For Lhat, there was no suppression on the part of the applicant regarding 

his date of birth or age or educational qualification. Moreover, his date of 

birth is recorded as 01.09.19970 in his service book on the basis of his 
admit card issued by the Board of Secondary Education, Tripura. 

	

.5.4 	For that, there is no manipulation or suppression on the part of the 
applicant in the matter of consideration of his appointment to the cadre of 

Group 'D' Peon since the appointment is made on the basis of duly 

constituted selection committee. 

.3 For that, the local employment exchange Agartala after found the 

applicant suitable sponsored his name along with other 26 candidates for 
consideration of his appointment to the  post of Peon. 

	

5.6 	For that, the allegation of mainpulation on the part of the  then Director. 
(eusus Operation, Triupa Is categorically denied. 

5.7 For that the allegation raised in the impugned memorandum dated 

08.06.06 is contrary to the record inasmuch as there is no suppression on 

the part of the applicant regarding his date of birth or age as such 
impugned memorandum date 0&06.06 is liable to be set aside and 
quashed. 

5.8 For that the applicant has served in the cadre of Group 'D' Peon for about 

6 years with utmost satisfaction to the authority as such he is entitled to 

the relaxation of his upper age limit to the extent of 2 years in the initial 
appointment. 
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•59 For thtt the lppliurnt is apprehending that his service may be terminated 

at any toint of time. 

(. 	 Details of remedies exhausted. 

That the applicant states that he has exhausted all the remedies available 

to him and there is no other alternative and efficacious reme(jy than to file 
this application. 

7. 	Matters not previously filed or pending with any other Court. 
The applicant further declares that he had not pre inu-sly filed any 
implication. Writ Petiti on or Suit before any Court or any other authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 
before any of them. 

& 	Reliefts) sought for 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the reiiefs) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may he shown, he pleased to grant the foiowing relief(s): 

8.1 That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

memorandum bearing letter No, File No. A. 28014/2/2006-Estt. dated 

08.06M6 (Arrnexure-9). 

	

8.2 	Costs of the application. 

	

6.3 	Any other relief(s) to wiiith the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

Ci€e-z- 71t tLmL 
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Interim order prved for. 

During pendencv of this application, the applicant prays for the following 
nterirn relief: - 

'hat the Hon'hk Tribunal be pleased to stay the operation of the 
rnugned. memorandum bearing letter No. File No. A. 28014/2/2006-Estt 
ated 08.06.06 (Annexure-9). 

hat the Honbie Tribunal be pleased to observe that pendencv of this 
riginal application shall not he a bar to the respondents to provide relief 
s sought for. 

........................................... 

This applica!ion is ified through. Advocates. 

It Parfiknlars of the I.P.O. 

1. P. 0. 'No. 
Date of issue 
issued from 

iv) 	Payable at 

12. Lisi of endosures. 

As given in the index. 

	

2_ 6,  Gt 	12t 
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VERIFICATION 

I, Shil Clilnrnoy Nath, S,/O- J.ate Ramesh Mohan Nath, aged about 35 

years working as Group 'D' Peon. in the office of Director of Census 
Operation. Tripura, 210/fl Office Lane. P.O- Agartala, Tripura- 799001, 
do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 
are true to nw knowledge and those made in Paragraph 5 are true to my 
legal advice and I have not suppressed any material fact 

And I sign this verification on this the 2av of June 2006. 
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'S. 	dditio  



••.••• . 
	 • ._. L_J_ 	

- 

NO 	015341/SO 

TRIPURA BQARD OF SECONDARY EDUCATION 
STATEMENTOFMARKs , . 

MADHYAMIKPARIKSHA (SECONDARY EXAMINATiON) 19 90 

•CHINIOY 	i: 	 •. .I..:.-..11164.. NAME 	FIOLL____________ NO____________ 

S/DOF 

eRJENDRNAGR .H.S.S(HCO[  
SCHOOL 

India & Her People Work Edn./Elective Addi. Grand Language Group 	Science Group 	 11310slon Group 	Group' 	Sub. Total 
I 	 I 

.0 

REMARKS: 
	 1Fi4EE Six 	ihO 

SECRETA1Y 

jJ 

Vd 



/zced 	 TH IRD  

	

( 	- _y •' 	L 
}J.W t9V 

GART.AL.\ 	 Secretary 
OEC ie7 

002211/co 

eit 
	 I 

Afh 

MJDHYAM!K PARIKSHA(SECONDAR'( EXAMINATION) 19 co 

CHINMOY HTH 

0/— 	LATE RASMCHAN MATH 

eRAJENeRAPJAGAR H.S.SC}COL 	 REGULAR 	 caa ~z'aI, 

da d4W4 , i 	 F !RST 	 a'91, / SEPTEMeER 	 On& /6c€4a,zd 

and 	SEVE1Y  

('cazdai. éxain,uz/€è,v ae,& c/adal X)Ae en, 	,na,z#z, /_ ARCH 
 

• 	 - 	 --z__ 	- 

• 	S 
- 	 •-•--,,•--- __S______-___. •-.' 

-- 	 •--•- 	esn: 	-• 

019 

U 



J. (c) 

G1NAL 

• 	
: 	" 	.. 	• 

. mr~it v1/CTZ/ i'' 	Dated, Sabroom, 'The 

W i3et Shri/Late 
. ,4j 	Jka I(ô..t Vi - 	 / 

P S 	4k'etv ' 	
I 

South Trqura District, was born on i/qf 
withrni 

tN  

India At the tlwQ4lof his/her birth his/h 	 'er father did not 	'j 
the dis  . qualificationi ,F mentioned in clause (a ) and ( b  • 	 •:-. 	,' of Section 3 of thd,`~4,Citizensbip Act, 1955 	 ' 

• 	 •. 

,. 

0. 

'an C14144 ' 	Na./A 	 .... .i. 1 	
r 	 i•  mafacie qualifiçdç for recognition as an: j iIdin cii 

fiection 3 ofbec1tlzenship Act 1955 
Ile 

: 

1 

..':. 

JOT  

V. 

Sibroom, South 1: pura, 
. 	 . 	 .• 	 ;. 

0 



2687 	GOVERNMENT CF TRIPURA 	 4WL—.j (Yi 

OFFICE OF THE SUBDIVISONALQFICER, SADAR 
WEST TRIPtJRA : AOARTLA 

(TRIBAL WELFARE SECT/ON 

No, 	-7g DO/SDR/IW/O.13.C.I&O 	-oo 	AGARTALA 

Dated ...... 

OTHER BACKWARD CLASS COMMUNITY OER [F1CATE 

- 	 I  

This is to Certify that S 	 Q7 ................. 

Sb, \,Vyl.,......... LcI'...of village!O.... 
)1r4fl—. 

........................of the state of Tripura bins to the O.ILC 

	

kt 
LtI ......('onimuflity which is re c ognised 	a Backward 	1 	under :— 

Government of 1ntia, Ministry of Welfare Resolution 

No. 1201 l/65/93-()BC (C) dated 10th Sept . 1993 

I'ublished in the Gazette •f India Extraon'iiiuty 

Part-i Section-i dutçd the 13th Sept., 1993. 

Govern neiit of InJia, Ministry of Wclfare ResoluUon 

Ni. 12011 19/94-013C, dated 19 10.94 published in 

(jaicttc of In .lia Extra.rdinary Part-I Section-I 

No. 163 dated 20.10 1994. 

.........................Y'Y\.> ................ 

resile (s) in the 	 . 

I .  Ii is is also to certify thu he! he/does not belong to the persons /SeCti 1 )S 

Ciilutiin 3 oF the Schedule to the Government of India, Dcpaitmeii t  cj peisonci nnd Training G.M. No. 

I )./fl193 Itt. (SCt) dated 	.9.1993. 	
:.. 

I)atc ......... 	 , ,v 	 SubO1vinlot Offlor, 

Scal 	( 	
1 	i',c ) . 	 Sadar. Wes$Tvlpur. 

	

/7 	

•:. 	

of 

Counter/1'ripura.

itilte . 
........................... 

I )istiict 	 st inte 	('ollector, 

We .  

N. l. (ii) i'h I.'erns 'Ordinarily' used here will huve the lame meanin$ as in Section 20 of the P.epreseii 

tation of the people's Act, 1950. 

(b) 
	

CJni1
.............................. . 



r di 

1'lOo A.12024/2/80...EStt0 
Goveii'iiiiont of India. 

•I'linistry of home Affairs 	
0 DIrectorate of Census Operations 

Dated,Aartala the 1+th August,2OOO 

TO H 
a.. 	ii-k 	10 	otLcxt 

( 	 R 0. 	J 'C S wwr 
toJ 	 / 

You are hereby requested to appear for an 
intei-view.on 21st Auust,2000 	at 3' : •Mi for 
5electi011 the post of Peon in the Directorate of Census 
Opex'at±ons, i-/ 1, Krishnanaar, Nutan p411i, Aart1a ,West 
Trlpuxe. 

2 	You should bring wIth your all' oi'i'ginal docurnei'its 
anl'certif1cat(s etc. 	0 

3. 	No T.Ad/D.A will be admissIble for the jouiney. 

00 0 :  

0 	 0 	

Dre.ctor of Census 
Opert±ons Tripura,Agartla. 

,0 



No. A.12024/2/80.Estt. 	Axlukhe 
u 

1 	
i1iL,1lndii 

N  
S 	 1 5d •. •-.LnJ ('.t.i. )1 •  (Jerinus Operations , 

l.Pu1(t. 	
fltLI1TF.RE03 

A U Alt T A LA 
Dated, the 

I(lhfJ'Jj)UM 

The undersigned horo.y CIrs $hri/ 	L. /.O. S.rJ,  1jasmohaln N 
bomporcu'y post bf .POfl 	 . in tho Office of the 

.rcc t-r of Cinus Ci:"n. ti I I ,tv 	nn :t pay of p • 2550/- 	p.m. in tie 
of 	255O-55-266o-6o.-2oO/- 	 . .. 	. * . 	

. The 
.ppointoc will also b 	LI LLti(.l to ii w k'a.rnss en(i other odlourruirosat th 
t.c ajjssjbJ.c ujuler , and 	li,j (i I; to the condi t.i nnr. kal d . 0vwn iii rlliu?i nn 

rdcrs govornIn the jrnnt cf such :U.iownncos in forcr' from timo to time. 
The tornis Of appointment are as foi.lows 

The post is 	Teinporay and will be continued upto Fb,2OO1 

(i •) Thn np1'r'ii nfv:enf. 	iwevi r temporary and will nut confer any 
ti tie tc pomaLir I . 	Ii ti. oyltknt. 
The uppoIriFm'ii 	

. .-ejy pruvi Fd.(ntlJ. pt'tiditig the issue of 
O:iijibalty cerbijicaLe in the candidate's favour and shall strti 
COXICCI11O(1 ILi thii (VCil t F :iJeh certificate iJeing rcfUnccj. The 
candidate I, rt.1tjd to :i.ve a written unuertaking in the form 
prescribed. 

The appolli linen t; tv 	h 	l.iI::iu;Ltcd at any time by a month' 	. . S 

.OF 30.. 	....
: 	 iiot;i.ce give.i by either side, viz., the 

apl?oin tee or .th ;..ppoi.i i t.Ii i', authority ,  , wi ttiout assigning cuyxx 
• 	 roasofls. i1.i 	I)1Dct1itiIIg authority, however, reserves th.right 

• • f. terminating the 5e1'v1co tf the appointee forthwith or boforc 
the expiration of: the stil)ulatocl lieriod of notice by making pay-. 
mont to hini of o sum equivalent to the pay arid o1lwonces for th 
pci'iod of notice Ci the Uliaxpi 11(1 p1'tion thereof. 
The appoi.n Lment Ciiii.en Wi. Lii it the iinb:t ii ty fr iervc in any 
part of Tri 1)W' 1. 

Other coni. Lions Of scivl.ce will be rovemcd by thic 1'c1rrr.nt 'JJ • 
and orders in foic' froiji time to time. 

The appointment will ye u - bier subject to 
(1) Production of a .:'H fic::ttc of fitness from the competent niedica 

authority (viz.. 	ti eal. .flrai'cJ/Cjvfl ureoti/D. N, O./Authoi'-1od 
S 	 Mcdi cal itt t.tiioi en t ) 

(ii) SUbiiLr.::;ieii el a daI:i;Li 	.i.0 the la ;cjiljd form and iii the 
/ 	event ef Lit' c:uId.it;l. 	tvtvi li's mole L?xi one wife. living, or 

being mt.u - rit,d .to a joJ:;' i having more than one wife living time 
.5 	

Uoiitd .. . ...  P/2 

VJ~ <A~ 

•?/ 	; 	
or 



oi nppolntnioflt will be subjoct to 1th 	1)Cit( 	xcitpted from the oni orccl:ic1 
	In 

Of the ro 2ruitmcnt in 	titLe be Iu.l.f. 

TnJd-Ui 	of en oath of tli,iaticc/fit11fUlfl0 	to the Costituti.( 

cf Inciia(or making of a eoir't afftrmcttiofl to that effect) in 

• the prescribed fo'm. 
(i0. production 	f tile fo]1winl.c orinn1 crtificatO5 (who'e 	thor 

have not boii produced alre:.t(Iy aL tho selootion stage 

(a) 	Dogrcq/Diplofflt3/C0) ti 11 e.al.(.9 	ef 	ltlCCtt]. Oflfll end other 

technical qudifil3aI;i-Oie. 

50 

If. 

6. 

7e 

Cc r tiLl c ate of ago. 

Character cortificaLes in Lhc. prcscribpd fQrm 

(i) attes Led by 	ti.;Lrict; 11agisLratC9 - Sub-1)iviCiOUfll 

Ivlr.gistrato /o1 '  their superior ojf1cori3 in the caso of 

for ............. posts, and 

* 	(ii) from a gazetted offlcr or a Magistrate in the case of 

	

camlidatce for 	
. Group-D posts. 

(a) Ocr U. licato ii :1 n LI ic 1,,roncribed form in support of cenci: 

dates' claims to •ticioitg to a Schedu.d Caste or Tribc/ 

Inlo-Indictfl Conimunity/'6?C 
(a) 1iecIcs'çO ccrt:I. 1:I.eatOl3 in the prescribed frni or prc; 

enil Ay4!11( ut ¶ if any 

(f) Any other docujacats (to Un specified) 

(v) Any ott -icr condi. Li. on (La be specified) , C • G. passing of a 

typo-vr:i.ting or any other dcp:u'tn1ciiteJ_ test. 

It may picasc bc stated whether the candidate is serving, or is unde 

gation to servo, eiiottio-r -Central Govortiment licparti11011t, a State Govc. 

1 UbJ.iC authority. 
If any,  c1cc.aration givcn 

1 

 or inforuiation furnished by the aa1eto 

cs to be fals. s or if thø candidate is found to have wilfully supprosse( 

;aatrial information ho will be liable to removal fronu service arid St'.0 

' acti On as (Jove rico t may deont no cc ss ary. 
- If Sliri/&I'nt. N~ a tii ....... 	accepts the offer on tile 

vi terms , ho should coiauunicrtLl his acceptance or 'report to the undorsii 
15(fifteen) days from the date of i sue of offe 

i fnOICpy 	i'ccoivod or the candid?.tO 

s to report for duty by the pi'oscribod date the offer will be treated a 

, el1ed,. 
No travelling 'aJ.iowancos w:i Li. be allowed for j cluing the appointment. 

• 	 . 	 or 

	

Travelliti g allowances, at LI 	ia I. (':dia ':.sl blo 'under the rolo'vr.tnt rul. 

withiii 

.5.- 	 . 	 - 	 .. -----------....... 

• :orce wiJ._L be LLL_LOWO(,I I 01 J0L1I II 	1.11'' 	 •.. 
' 

Some  

• 	
' 

r,tkfl$. Tr¼ 
i)irCctOr of Cc'nn!.c 

- Operations ,Trlpuua. 

hri/SotPflJfl 0 T 9 9 / 0  ka raemo1ian Ilath 

with reference to 	IL t,tcivl'w ,  , 	dritca 

Vill.&P°' 

the 	9ss2u 



! •. 	 ___________ 

, 

" 

1± o 

__-------------• 
?fl 

\ /& 
- - - - 

A9 	- 

	

_fJJLi 	 __ 

o 
cj  -•--- 

1 tecS' 

	

.( 	c.  
1 . 	 . 	ki 



Gove rnrnen t of ilxl. la 	- 21 Ministry or Home Affairs 
DIrectorate of Census Operations 

Tripura. 

Dated,Agartala the 
IS AU LW 

ORDER 

Slii'l Chinmoy Nath, 5/0 Late fla8h Hohan Nath, Dhale8er 
Agartala Penhanent address Sabrooni is appoipted on purely Teraporary basis as I'eon in the Di•rectoràtéCensus Operations, Tripura with effect from 23.8.2000 (FN) until 28th Febniary, 
2001 or till further order whichever is earlier in the scale of Bs. 2550.55266o_60...3200/... plus other allowances as adm1esi. ble from time to time. 

His service are liable to be terminated on 1(one) month 
notice from either side or with one on Ui' è pay in lieu the reo f 

The appointment of Sin'! Chinmoy Natli is subject to the 
orders and other.condjtjos of service as applicable to Central 

"Govt. employees and issued by the Govt. of India from time to 
time. 

f. 	The above appointment Imve been made against the purely 
temporary post. The appointment order shall 'not bestow upon 
the above uientiOn(hl official any claim for regular a,point.. 
ment against long term vacancies or core post. 

50 	The above Official shall authomatjcally 8tand telininated agtei' expiry' of above referred period even if no separate order for ternij.natjonjs ISSUe1, 

V 
( K.D. Nath 

Director of Census. 
Operations,.Tripuxa. 

Copyto:/ 	 ' 
Slur! Chininoy Natli Peon ,Directorate 002 Cenaue Ope rations, Tripura. 

'Y 2. Personal file 
. Accounts Section. 

Operatio'is ,Tripura. 

AQcwu- 

p 

'1 



r i9i 
ftOI'LI OR!! nil) 

• 	 •-'.. 	 - 	 •-•q -. - 	•. 	".-. 	 ..- 	 -• - 

II\ : 

/p gram : C NSUS 

-Sw  W 

- 

•lio 	 32 2225 
No, A. 12024/2/80—Butt. 	 Plio,,e 32 611112 

fri,1 trI 	 . 	 Faa. 0301-322225 

OOVEflNMENI OF INDIA 	E-mail : dco © tsu. trp. nb. In 

MINISTIIY OF HOME AFFAIUS/OFIIR MANTFIALAYA 
Oit; 	 4 

OFFICE OF THE DIUECIOn OF CE14SU5 OF'EIlATIONS, TflIPUflA 

2 0 ft/3i'NRr FT, 210/I) Office Lane 

T11TT 

Ag4maIa, the 	27/02/20010 
ORDER 

The term of appointment of the wider mentioned incumbent in the post shown 
against the name is extended for a further period up to 28-02-2002 or till the post is filled 
up on regular basis or any such contingencies arise for earlier termination whichever is 
earlier. 

The other conditions given in pata 2 of the appointment order issue.d vide order 
No.A.12024/2/80-Estt. Dated 23.08.2000 will remain unchanged. 

hI Naineof the 	Desigiutlio Period for whicli j Scale of 	Previous 
.N official. 	ii. 	 is extended. 	. pay. 	reference. 
0.  

1. 	2. 	 3. 	4. 	 . 	 6.. - 

1. Sri ChinmoyNath Peon 	01-03-2001 to 28- 	Rs.2550- 	No.A.12024/ 
02-2002 3200/- • 2/80-Estt. 

Dt23-08- 
2000. 

/ 
(S.Raye) 

Assistant Director 
Census Operations, Tripura. 

Copyto
~/Sl hri 'Chinmoy Nath, Peon, Qlhce of (be Director oçCensus Operation, 

Tripura. 
2. 	Personal tile/Accounts scctionlYivaid file. 	I  

- 	 : 

3' \- 	 Assistant Director 
Census Operations, Tilpura. 



P( 

r-ctcz. c 
OPLU QIUEi1tE1) 

F.• UJ-3225 

(uvI:IIrIMI:H r OF Iffl.)IA 	 E-inuU : dco 	trp, nb. In 
1l 	ijl:ItI 

MINISTUY 0I lIOMIE AFr-AInS/GIlnI MAN1IALAYA 	fi I;l?.tI'.I b;l; 	II;tI 1 I'l;INIll, hI'.yl 
OIIICU 	THE ()IIIIEC FOIl 0 	c(NUS OI'IIAII0N3, lilt UIA 

2 I U t1/II'II'I 	FI, 2W/I) OU.ftu Lutu 
it ;' ii' (I I (t .799 00 1 

8 FEB ZOOZ 
Aqaruila, (lie 

C 

The tern of. appoi.ntiuent of the under mentioned inctthent 
lin the post shori against the name is extended for a further. 
period upto 31.1.2003 or any auth contingencIes arise for earlIer 
tenination :hithe.ver is earlIer. 

The other COfl.i±tI0fl!3 given in para 2 to 5 of the appointment 
o rde i' Issued v Ide o rd er No A .120 2-t-/ 2/80-E stt. dated 23.8.2000 will 
remain unchanged. 

Si. Ilaine of the offcal De.LL 	 rqv - rerlod for scale Pious 
No. {: 	

i

natIon 	whIch Is 	of 	reference 
extended 	pay 

— -. -------------------*0 -, — -. ------------------------- — - — 	— - - — — -  

1 	 2 6 -. 	-. 	.. .. 	. •, SaL aLsa . 	 5 S_—re 	• 	5 

1.shrl ChinnoyNaUi 	Peon 	1.J .2002 	fl..255o.. Io.A.120.2,-/2/ 
o 	3200/- 80-Estt. 

31.1.2003 
I-

a... — 

(, S • B aye ) 	. 
• 	•. 	 Asjstant Director 

/ Censi-i--f.t Operations, Tx4pura 
Copy to 	h ri Ch±nmoy Nath, Peon, OffIce of the Director 

of Censui0peiitIong, Trlpura, 210/I), Office Lane, 
Agartala. 

2. PeronaJ. f il e-/P cco vin 'Lls sect±on/Guaii fIle. 
S 	. 

AIstntDIrector,. 
- 	 Census OperatIons, Tripura. 



No.A. I 2024/2/80-Estt. 
Jt.)VcIIln Cfl I (.) I I ad i a 

fvlinistiy oCIlomc Affairs 
Directorate of Census Ojcrations,Tripura, 

2 I OlD, Office Lane, Agartala. 

JS 

Dated, the 	110 AUG 2003 

OR 1) 13 R 

The term of appointment of the under mentioned incumbent in the post shown 
against the name is extended for a further period..up. to 31.1.2004 or any such 
coal ingcncics arise for earlier termination whichcver is caricr. 

The othcr conditions given in para 2 to 5 of the appointment ordc4r issued vide 
order No,A, 1 2024/2/80-Estt, Dated 23.8.2002 Will remain unchanged. 

SI.No. Name of the Dcsignaiion Period for Scale of Previous 
official which is pay reference 

extended 
2 3 4 $ 6 

Sri Chiiunoy Peon UI .7.2003 Rs.2250/. No,A. 12024/2/80- 
Naih to to Estt. 

• ______ 31,1.2004 3200/- 

(K. D. Nath) 
Director. 

Copy to 

• Shri Chinmoy Nthh, Peon, Office of the Director of Census Operations, 
Tripura,2 10/0, Office I ,niie, Agarlala. 

2. Personal file/Accounts scction/Guaid file. 

Director, 
Census Operations,Iripura. 

6? 



"gartala.,99 001 	
1  

O 	 9 FEB 2003 1  

•3 	225 1202412/Q_ff3tt 	PI,ono'a' 6tILI2 ip 	
Fox. 0322225 

UVLfNMtNT Of U1DIA 	C luau ' 	 I 
i'T 	A. 	i 	 Il iv lt1Lrl:;I,r 	 "'' ,.I)• 	 in 	' 	' 	LI 

li 

-, - ''' I S I 	 I I. ' 	.\ 	
MINI''iy OI ltOM( Af:rAtls,c,Jll MANTJALAYA 

rqvr 	1rqr ltt1lul;lr 	fli(r 4 	
'  OFFICE O; IHE Ul'I'

lECTOM Op CENSUS OPEflATIONs THIPUflA 
21 Q t /aIThr tI 	U/b O'et Inn 

A4  

I 	•' 

I 
2&DER 

• 	The term of appojnt, 	of the Under mentioned incumbent 
in the post 8how agais the flame is extended for a 'further 
Period up to 30.06,2003 or an,i such COfltingeflj8 

arise for earlier terminat inn whjchej,er 28 earlier. 

T1i Other COflditio8 Otuen in para 2 o 5 of the 
QPPOintment order issued vide 

order No.A.7202412180E8tt dated 23. 08.2000 
will remain UflChQflgCd 

	

Si •  Name of the 	Dejg 	Period for Scale 	Prevj6ue 
V No, official 	nat ion 	whth is 	of 	ref erence extended 	pay,  

...-- 	-- 	- nznmoy Math 	Peon 	
01.02.2003 L2550.. NO,A.72024/2/., 

to 	32001_ 80—Eft. 3O.0.2003. 

(S.Raye) 
As8jstaflt Director, 

Census 0per4tion8,Trjpu 
Coy to:_shr2 Chinmoy Nath,peon, Office of the Director of Cen3us.Operatio,,?ripur 	210/b, Office Lane,. Agartcüa., 	• 

2, Persoflaffjle/4000Unt 
Section/Guard file. 

Assistant D!rector, 
Censuij Operattons,Trjvura 



f/ Telegram: CENSUS 

'I .  

No:,dO13/I/99-Estt. 
JR1 

Government of India 

Ministry of Home Affairs 
i1 iTzIi 	fTUi, PT?1Ui1T II 	1T1Q fi 

Office of the Director of Census Operations, Tripura 
210 	l, 31IIIF1 19 / 210-Il), Office Lane 

1i11 / Agartala 799 001. 

09 • 232-2225 
Phone: 232-2225 	AN 

Fax: 0381-2322225 
E-mail : dco@tsu.trp.nic.ln 

A r (co 	) 

ORDER 

In 	pursuance 	of. the Registrar General, 	India's 	letter 
No.A.l 1020/1/99-AdJI dated 21.5.2004 for continuing the post of Daftry in 
the office of the Registrar General India, New Delhi the official concerned 
continuing to the post of Peon.. Accordingly post of Peon xistt, Sri C. 
Nath, who was appointed puiely tempotaty basis as chowkidar for one year 
upto 2.2.2005 against a resultant vacancy of deputation with effect from 
3.2.2004 vide order No12024/2/80Estt, Dated 3.2.2004 is treated as :WithdraWn. 

(KiD. Nath) 
D rector. 

Copy to :-/ 
j Sri C. Nath, Peofl 

2. Accounts sectionll'.F,/Guard huid Apptt. File. 

Director of 
Census Operations,Tripura. 



-2? 
j/ 

eIrn : CENSUS 

	

A .120 	 go _f4 lbt-1 - e2 :3 2225252-22  

-1(-r;R 	
Fax : 0381-2322225 

	

GOvernment of India 	 -  
_ 	

E-mail : dcocatsu.trp.nic.in  
I.J 	T1Z;fl 

Fvlinisti y of Home Affairs 
aii.ri.pj l?i 	oi 	; 	I 	nii 

Office of the Director of Census Operations. •rripura 
210 	, 3UI11 19 / 210-0 Office Lane 	 P 

orii /Agartala -799001; 	 3 FE 

ORDRR 

in pursuance of the Registrar General,. India letter No.A. 1 1020/1/99-Ad.11 dated 
09.01.2004 for diveiiion of tiLe post of DufIiy in the office of the Registrar General, 
India, New Délhi the official concerned reverted to his parent post of Peon. Accordingly 
post of Peon i not exist. Shri (2hinmoy Nath, who was appointed purely temporary basis 
as Peon upto 31.01.2004 atwnnticeaiy treated as retrenched from the post of Peon asper 
terms and condition of his appointment letter 

/ 
K.D. NATH) 

DIRECTOR, 
CENSUS OPERAflONS,T1UpUJu 

Copy to:- 

hri Chiimoy Nath, Peon, Directorate of Census Opeations,Tripura 

A ECTOL 
CENSUS OPERATIONS, TRIPURA 



tø 	 232.2225 
• 	Tetra,ii : CENSUS 	 I 	I 	 Phone: 232-2225 

I 	 Fax : 0381-2322225 
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Slul Chinmoy Natli, retrenched Peon of this Directorate is hereby appointed on 
purely teinporaiy basis to the post of Chotvkldar for one year u1)to 02.02.2005 against a resultant. vacancy of deputation w.e..f. 03.02.2004 or from the date of his joining to the 
post ot'Chowkidar in the pay scale ofRs.255O-55-266O_6Ø_3tty 

1-Ic service are liable to be teiiiiüia(ecj I(one.) Illoutil notice from either side or with 
one month's pay in lieu theteo[ 
The appointment of Shri Chinmoy Nath is subject to the orders and otherr 
conditions of service as applicable to Central Oovernnient Employees and issued 
by the Governinent ol'india flout Ilnie to time. 
'Ilie above appointment have beefl made against (lie ptirt1y tempóuuy vaciwc as 
the post. vecnt.ecl for deputation of the official for one year. The appointment, order 
shall tiot bestow upon the above mentioned official any claim for regular 
appoiiihuent against long toriii Vacaliejea or Cole post. 
The above official shalt au(otuaticaUy stand terminated i.fter expiry of above 
referred period even if no separate order fOr tennination is issued, • 

(1D. NATh) 
DIRECTOR, 

CENS US OPERA11ONs,Tupp 

Copy 
Stiri Chiuntoy Natit, Chowkidar, Directorate of Census Operations,Tripura 
Personal rfile. 
Accounts Section • 	• 
Guard file. 

ul- 
DIRECTOR, 

• 	CENSUS OPERA1'lONS,TR1pUPj., 
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The term of appointment of the under mentioned incumbent in the 
post shown against the name is extended for a further period up to 
3 1.01.2005 or any such contingencks arise for earlier termination whichever 
is earlier.. 

The other conditiops given in para 2 to 5 of the appointment order 
issued vide order No.A.12024/2180-EStt. Dated 23.8.2002 will remain 
unchanged. 

HNa

me of DesignationPef1od1'0r Scale of Previous 
 which is 	pay 	reference 
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 . Peon 01.02.2004 2550/- 	No.A.12024/2/SO

inipoy 	 . to to 	Estt. Dt. 18:8.2003 

th 	..'jALP.i.2OOS 3200/- 
 

(K. D. Nath) 
Director. 

Cop ~Vs ri 
 

 Chinmoy Nath, Peon, Oiflcc of the Director of Census 
OperatiOnS, Tri:pura. 

2. Personal file! Accounts section/Guard file. 

1~ ek~~ 

Director,  
Census Operations,TriPUra 

., 
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Fax: 0381-2322225 Government of In;a 	
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Ministry of Home Affairs 
 mij ithrn, niuni fthiii, rrtji 

Office of the Director of Census Operations, Tripurn 
210 l, NORI A -;`1 / 210-0, Office Lane 

3t'Nii /Agartnla -799001. 

Dated :— 14 1 1,  January, 2095 

ORDER 

As per recommendatioti of the DPC dated on 19 11  November 2004, Shri Chinmoy Na(h 
who is working as Peon on temporary basis in this Directorate is hereby absorbed against the 

permanent vacant post of Peon (core post) since his joining i.e. from 23.0,2000. 

2. 	Necessary order to this effect please be issued immediately. 

"-k-OA 	
- (K.D.Nath) 

Director 
To 

Establishment Section of this office for taking necessary action. 
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Governmetit ot.lndia 

Ministry of Home Affairs 
iirziim ftvru, wiuni fkmm, 

Office of the Director of Census Operations, Tripura 
210 l, MOM 	/210-D Office Lane 

3T 1RTfl / Agartala 799 001 

Phone : 232-2225 
Fax 0381-2322225 
E-mail : dco@tsu.trp,nic.in< 

Dated : 14th January, 2005. 

ORDER 

In pursuance of this office order No , F , 1(1)-DPC/DCO/TRJO2!dated 14th January 2005, Sh 

Chinmoy Nath who is working as Peon on temporary basis in this Directorate Is hereby absorbed to 

the grade of Peon on regular basis w. e. f. 23.08.2000 I.e. from the date of his joining to the post of 
Peon in pursuance of this Office order No,A. 1 2024/2180-Estt, dated 23rd August 2000. 

2. 	The other terms and conditions of service to Central Government employees issued by the 

Government of India from time to time is applicable in respect of Sri Nath. 

(K.D.Nath)  

Director 

Shri Chinmoy Nath, Peon, Directorate of Census Operations, Tripura. 
Copy to:- 

Personal File. 
Accounts Section. 
Guard File. 

(K.D.Nath) 
Director 
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/ Agartala 799 001 

Da(ed : 23rd February, 2005 

QPR 

The order bearing No.F.1(1)0pc/000/TR/ 	Dated 14 JanLlary, 2005 issued by the 
O ffice of the Director  Operations Tripur 	 of Ce:isijs may be treated as cancelled 

IL 
, 	oJ_ (K.D.NatIi) 

To Director 

Esiablisliiiient Section of this office for taking necesary action, 
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Ministry of Home Affairs, 	 Ai flX4It- 	4ulLL  ON 	iiirii 1Ii 	.,T.1T1UFIt 1Ifllili 	 . 

V 	 Of(ic of the Director of Censuc Opom atmonr I rmpur 
2 to i1 3II10i tI / 210-0, Office Lane 

/AgartaI -799001. 

Dated 	23md February, 2005 

ORDER 

Shri Chinmoy.  Nath who is working as Peon on temporary basis under this 
Directorate is hereby absorbed against the permanent vacant post on regular basis as 

Peon (core post) w.e.f, horn the date of permanent vacancy arises permEmerf(iy On 
24,11.2004, 

This will take effoct wel, 24.112004, 	- 
Necessary order to this ellect please be issued immediately, 

uj,KPA 
'L')). 'O (K. D. N at h) 

Director 

Establishment Section of this oihice for taking necessary action. 

10 
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Government of India 

Ministry of Home Affairs 

fqbw. il- PlUI iI f4k7mm .  
Office of the Director of Census Operations, Tripura 

210 il. 31f 	I 210-D. Office Lane 
3iii / Agartala - 799 001. 

Fax 0381-2322225 
E -mail: dcoctsu.trp.fllC.If' 

VAM ~At K 

25FE85 

ORD ER 

The order issued vide this Office Order No.A.12024/2/80-Estt. 
Dated the January,2005, is hereby treated as cancelled as per 
order of the authority vide No.F:l(1)-DPC/DCO/TR/02 dated 23' 
February,2005. 

Further as per another order issued by the authority from the 
same file & same date as mentioned in the above para Sri Chinmoy 
Nath who is working as Peon on temporary basis under this 
Directorate is, hereby absorbed against the permanent vacant post on 
regular basis we.f. the date of permanent vacancy arises on 24th 

November,2004. 

Absorption order on regular basis will take effect from 
24.11.2004. 

(K.D.NATII) 
Director 

'To 	 . 	 .. 

Sri Chiiimoy Nath, Peon ,Dircctoratc of Census Operations, 1'ripura,Agartala. 

Copy to :- 

Personal file/Accounts Section/Guard tile. 

t,UdtkD.Jt/11  7,0 
Director of Census Operations,Tripura. 

All  

'.$__, 



' 	 DIRECTORATE OF CENSUS OPERATIONS, TRIPURA 
Government of India, 

Ministry of Home Affairs 
210/I), Office. L:%ne, Agartaia - 799001 

File. No. A.2801412/2006-Estt 	 Dated: 08.06.06 

RAND 

rPeon

Shri Chinmoy Nath, Sb Shri Rasmohan Nathwas appointed to the post of 
in Directorate of Census Operations, Tripura w.e.f.23.8.2000. According to 
itment Rules notified on December 22, 1973 .for the post Øf Peon, the 

maximum age limit for appointment to the above post is 25 years with 3 years 
relaxation for the 080 candidate The then Director had purposely sent a requisition 
to the Local Employment Exchange on 10.07.2000 enhancing the maximum age limit 
for thë post of Peon to be 27yeais which was in violation of the Recruitment Rules 
The Employment Exchange 'had accordingly sent the names of 21 cãndidàtes 
including Shri Chinmoy Nàth whose date of birth Is 1.9.1970 who had attained the 
age of 29 years & iiöTmonthoii 10.7.2000;? Under the rules, he was not eligible for 
appointment to the post of Peon in Directorate of Census Operations, Tripura., Yet, 
on the basis ofinanipulation made by the then JDirector of, Census Operations, / 
Triputhhe (ShriChinmoy Nath) was made eligible and subsequently appointed the 
post of Peon. 

As the appointment of Sh::i Chi:imoy .  Nath is totally irre'gular and In violation 
the provision of Recruitment Rules, he is directed to explain as to Why his services 
should not be terminated with immediate &fect. His explanation should reach to the 
undersigned within 15 days forn (ho receipt 	this memo. In case no reply Is 
received upto the above period, it will be presumed that he has no explanation to 
submit and his case QII be decided on the basis of available records. 

This issues with the approval of Registrar General, India. 

(R.R.Meena) SIBI"  
D.. ' 	'-rr of Census Operations, 

!ra. 

To 

Shri Chinmoy Nath, Peon, Dii ectorate of ( 	sus Operations, Tripura. 
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'Iie Deputy i)irector, 

Census Operations, Tripura, 
21 OlD, Office Lane, ' 
Agartala- 799001. 

Subject Reply to the Memo. No. A.28014/2/2006-Estt. j ated 08.06.2006 
issued by Deputy Director of Census Operations, Iriputa, 
Agartala. 

Sir, 

In inviting arefere.nceto the above mentioned subject, I would like to 

set forth following submission to your kind for sympathetic consideration 
and necessary action:- 

Sir, I am a bonafide citizen of India belongs to OBC and passed 

Madhyamik Examination under the Tripura Board of Secondary Education, 

Agartala in the year1990 and after that I started my life with a .SCFIOUS 

s(iuggle in this hard days of crisis and have been trying utniost to overcome 

the hurdles with sorro.w and.grief. 

Be that as it may, in one fine morning, I acknowledged a notice from 

the DCO, Tripura to appear before the Interview Board for the post of Group 

D employee and then. and there I got ready myself to establish my clarity on 

the subject for which the Director, Census Operations, Tripura sought for 

names from the Directorate, of Manpower, Government of i'ripura, Agartala. 

It cannot be ignpred that my performance belore the Board seemed to be 
salisIacU:)ry since I could answer each and every question as asked lbr by the 

members of the :esteeried. .Intrview. Board.. My service under the DCO 

Iripur is nearing 6 (six) years and during the above said period I have been -, 
performing my duties diligently with the satisfaction of my higher officials 
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including clerical staff; etc. But after a prolonged span of time in the 

Directorate of Census Operations, Tripura such type of Memorandum is 

• really very shocking to me. I am to humbly inform you that my service is 

• cent percent bonafide, legal. and :operative. It would be pertinent to point out 
herein that I am, not .av,are of the Rules, etc. as quoted in your Mçmo in 

question and consequent upon that I would request your honour to kindly 

supply copy of the abbve thentioned Recruitment Rules for the post of peon 

and other relevant Notifications for making proper reply against the Memo 

otherwise it would not be possible on my part to make reply against the 

Memo thereof. . 

I would also request your honour to kindly drop / close the matter 

considering the fact that I have not suppressed any material fact in respect of 

my age and qualification and also in consideration of the fact that I belong to 
013C, a weaker section of tJie  society of lndia 

Therefore, I would humbly request your kind to supply copies of the 

relevant Rules, etc. and allow me at least three months t4ne for making reply 

for which I have been asked for. and I do hope that your honour. will be 

graciously pleased to supply the materials as sought for the ends of natural 
justice, and oblige there by.  

I )atcd, Agartala. 	 Yours 1iitli hilly, 
The 19 June, 2006. 	• 	 . 

(Chinmoy Nath) 
Peon 

Directorate of Census 
Operation 

Tripura, Agartala. 
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OANO. 157/2006 

SHRT CUINMOY NATH 
APPLICANT 

-VERSUS- 

UNK)N FO INDOA & ORS 
1ESPONDETNS 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 
I, Shrt R. R. Meena Deputy Director, Officâ of thee Director of Census 

Oprealions, Tripura, Agwta1a, do hereby solemnly affimi and submit as follows 

That 1, Deputy Director, Office of the Director of Census Operations, Tripura, 

Agartala, am acquainted with the facts and circumst.inces of the case. 1 have gone 

through copy of the Original Application and have understood the contents thereof save 

and except whatever, is specifically admitted in this written Statement, the other 

contentions and statements made in the application may be deemed to have been denied. I 

am authorized to file this Written Statement on behalf of all respondents. 

Brief facts on the appoirment. of Shri C.hinmoy Nath, Peon in DC(), Tripura 

UThe office of Registrar General, India had instructed all the DCOs including DCO, 

Tiipura 'vide letter No. 1201114/2000-Ad-IV dated14.22000 that direct recruitment from 

open market is not to be made in any case for filing p Group C' and 'D' posts sanctioned 

for_Census of India, 2001. Further, the ORGI vide its letter No. 1201111612000- AD-IV 

dated 16.8.2001 had instructed that there would be a complete ban on appoiO 
open market. It was clarified that under n...circumstances DCC) would resort to ad-hoc 

appointment from open market. In violation of the directions of ORGI, Shri K.DNath, 

the then Director purposely had sent a requisition to Employment Exchange on 10.7.2000 

for the nomination of candidates for filing up 1. vacanc' of Peon so that lie could appoint 

his real brother in the office and did not care for the directions of the Head of 

Department, Registrar General, India. 
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(i)Age and (ii) Essential Qualification required for the post of Peon as mentioned 
in the Recruitment Rules notified on 22.12.1973 are as under, 

Age for direct recruitment Educational 	and 	other 	qua1iflcatioi 
required for direct recruitment 

25 years Middle 	School 	standard 	pass I recognized school 

The date of birth of the applicant is 1.9.1970. The Requisition was sent by 

the then Director to the Employment Exchange on 10.7.2000. The applicant was 

29 years and over 10 months of age on the date on which, the requisition was sent 

by him to Employment Exchange. The applicant being an OBC candidate, he age 

could be relaxed up to 3 years maximum. Thus in his case, the eligibility was 28 
years (25 years for general candidate+3 years for OBC). But the applicant was 

over aged, yet the then Director had with a malafide intention and to get his 

brother selected for the post, had menlioned in the requisition sent to 

Employment Exchange that upper age limit for candidates would be 27 years + 3 
years OBC and 5 years SC/ST in violation of 25 years mentioned in the 
Recruitment Rules. Conceivably then, in the requisition, if the then Director had 
mentioned the cocrect upper age limit (25 years) as prescribed in the Recruitment 
Rules, the applicans name would not be forwarded by the Employment 

Exchange for the post of Peon as he was over aged, (29 years and 10 months 
old). 

In the Recruitment Rules, the educational qualification prescribed for the 

post of Peon is middle school pass. But the then Director had tualafidely added 

on his own a higher qualification i.e., Middle School; standard pass from 
recognized sehooh or above, higher qualification i.e.. School fmal", in the 
requisition sent to the Employment Exchange. By doing so, he had not only 

exceeded his jurisdition whIch he had apparently done favor to the applicant. 

The selection procedure adopted for the appointment of Shri Chinmoy 
Nath was gain malafide Shri K. D. Nath, the then Director had constituted a 
Selection CommjUee on IS. 08.2000 for condctjon inteiijew of candidates for 
the post of Peon which consisted Of 

Sun R. C. Meena, hivestigator 	- Chairman 
Shri D. B. Bliattachaijee, Investigator 	- Member 

S 
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Shri G. Saikia, investigator 	 - Member 

Shri A.B. Das, Office Supdt. 	 —Member 

The Chairman and all the other members of the Selection Committee 

were Group- 'B' (Non- Gazetted) officials. As per instructions, for conducting 

interview of candidates of Group 'C' & '1)' posts, sufficiently senior level 

officers should be members of the Selection Committee. Generally atleast a 

Group 'A' gazetted officer heads such DPCs. An Asstt. Director,'( Gazetted 

Officer was available in the DCO, Tiipura. He was understandab'y on leave and 

decided to set up the Committee and hold interview of candidates in an unseemly 

hurry. Thus, without caring for instructions, the then Director not only 

constituted the Selection Committee consisting only for Non- Gazetted staff ( 

Chairman and Members) but also proceeded to get the interested candidates in 3 

days time on 21.8.2000. The applicant, Shri Chinmoy Nath was selecied by the 

Comniittee whose constitution is questionable, as the constitution of Selection 

Committee was completely in violation of Government of India's instructions 

which stipulates that the Chairman of Group 'D' DPC should be an officer 

(Extracts of Department of Personnel and Training OM No. 390i6/9(S89-Estt.B 

dated 16"  August 1990 R- 1) and more none of its members was a gezetted 

officer. The then Dixcotor had only officials in the committee who were all non-

gazetted and his subordinates with the apparent intention to influence the 

selection. This is supported by the fact that the Committee selected his brother 

who was overage Further, Shri K. D. Nath had done it knowing fully well that 

there was a ban order of the Head of Department against direct recruitment. He 

flouted it all, as he wanted to get his brother appointed. 

It is clear that the then Director did not care for the circulars regirding ban 

on direct recniitment issued by the Register General, india on 1422000 and 

16.8.2000. He had full knowledge of the ban orders, yet he has acted arbitrarily 

and without seeking the approval of the Head of the Department and has goL his 

brother selected/appointed malafidely and in violation of instructions/rules. 

Thus, the applicant has been selected for the post of Peon in violation of 

instructions/rules. If the selection was made in accordance with the laid sown 

Rules in which equal chance was affrded to all those who were eligible, he may 

not have qualified and pethaps, a more deserving candidate would have been 

selected. This action on the part of the then Director has been malafide and has 

I. 
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deprived the iightfiul claim of other deserving candidates. Therefore, the 

appointment of the applicant is prima facie null & void and should he struck 

down. Separate action has been initiated against the Director for this act, which is 

unbecoming of a Government Servanj -' 

The answering respondents pray before the Hon'ble Tribunal that the 

Brief facts of the ease may be treated as a part of the Written Statement. 

That with regard io the statement made in paragraph 1 of the OA, the respondents 

beg to offer no comment except prayer of the applicant for treating him regular 

Peon. The detailed reply in this regard has been given in reply to the paragraph 

4.3 to the OA. 

That with regard to the statement made in paragraph 2 of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paragraph 3 of the OA the respondents 

beg to submit that the applicant has not exhausted the proper channel to redress 

his grievances. He has submitted his representation on 19.6.2006 on which a 
decision is yet to be conveyed to him. The applicant should have waited from the 
competent authority. Therefore the GA, filed by the applicant is liable to be 
dismissed. 

That with regard to the statement made in paragraph 4.1 and 4.2 of the OA, the 

respondents do not offer comments. 

That with regard to the statement made in paragraph 4.3 of the OA, the 

respondents while denying the contentions made therein beg to state that a 

number of irregularities/lapses were made in the appointment of Shri Chinmoy 
Nath, the applicant by,  the then Director. Shri K. D. Nath who was his own 
brother. Firstly the Office of registrar General, India (ORGI) had instructed all 

the DCOs including DCO, Tiipura vide letter No. 1201 1/4/2000-Ad-IV dated 

14.2.2000 (Annexure- 1) that direct recruitment from open market is not to be 

made in any case for filing up Group 'C' and 'B' posts sanctioned for Census of 
India 2001. Further, the ORGI vide its letter No. 1201 111612000-Acl-W dated 

16.8.2000 (Annexure-hl) again instructed that there will be a complete ban on 
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appointment from open market. It was clarified that under no circumstances DCO U. 
 

will resort to ad-hoc appintment from open market. In violation of the directions 

of ORGI, Shri K. D. Nath the then Director purposely sent a requisition 

(Annexure-ffl) to employment Exchange on 103.2000 for the nomination of 
candidates for filing up I vacancy of Peon so That he could appoint the applicant 
in his office and did not care for the Directions of the Head of the Department; 
Registrar General, India. 

Secondly (i) Age (ii) Essential Qualification required for the post of Peon as 

meiltioned in the Recruitment Rules notified on 22,12.1973 (Annexure-IV) are as 
under: 

Age for direct recruilinent Educational and other qualifications 

required for direct recruitment 

25 years Middle School standard pass from 

recognized school 

Date of birth of the applicant is 1.9.1979. The requisition was sent by the then 

Director to the Employment Exchange on 10.7.2000. The applicant was 29 years and 

over 10 months of age on the date on which the requisition was sent by him to 

Employment Exchange. The applicant being OBC was eligible for the post only up 
to the age of 28 years t25 years for general candidates ±3 years for OBG. The 

applicant was over aged but the then Director wanted to appoint the applicant in his 

Directorate as a Peon. In order to make him eligible for the post of Peon he had 

purposely mentioned in the requisition sent to Employment Exchange the upper age 
limit for caididates as 27 years ±3 ya.rs OBC and 5 yeais SC/ST (Annexure-Ill) 
instead 25 years mentioned in the Recruitment Rules. In case, the requisition sent to 
upper limit of 25 years as pnsciibed in the Recruitment Rules, the applicant would 
have been disqualified for appointment as Peon as he was over aged, 29 years 10 
months old. 

Thirdly, in the Recruitment Rules the educational qualification prescribed for 

the post of peon was middle sthool pass but since the applicant was possessing higher 
qualification (matriculation), the then Director purposely on his own added higher 
uaiiflcation i.e. Middle Sc%ool standard pass from recognized school or above, 

higher qualification i.e. school final, in the requisition sent to the Employment 
Exchange. This appears to have been done purposely to make the applicant 
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apparently better than other eligible candidates. He was, disqualified for appointment 

to the post of Peon as Stated above. Therefore, the application of the Applicant is 
liable to be dismissed. 

Fourthly, the selection procedure adopted for the appointment of the applicant 
was against the Rules; as a close relative of a candidate couldn't participate/ take 

decision in the actual selection process. The Selection Committee formed by the then 
Director on I .8.20UO (Annexure- \T) for taking interview of candidates for the post 
of Peon, consisted of Chainman and 3 other members but all were Group- 'B' 

employees of the DCO. As per instructions sufficiently senior level Officers should 

be the Member of the Selection Committee for taking interview of the candidates for 
Groups 'C' and 'D' posts. One Asstt. Directoi; (Gazetted Officer) was available in the 
DCO Tripura who was on leave for short duration. The then Director should have 
waited for the return of Assif Director from leave and only thereaticr intenie%v of 
candidates should have been taken. But he did not cai for the instructions and 
constituted a Selection Committee, which consisted only Non- Gazetted staff 

(Chairman and Members), which had conducted interview on 21.8.2000 in which the 

applicant was selected. The constitution of the Section Committee was totally illegal 

as none of its member was Gazetted Officer. Shri K. D. Nath utilized his influence on 

the illegal Section Committee to select the candidate who was over aged. Shri K D 

Nath was fully aware regarding ban order of the Head of Department for direct 
recruitment but h wanted to appointment the applicant. 

Thus, it is very clear that the then Director did not care for the circular 

regarding ban on Direct Recruitment issued by the Registrar General, India (Head of 

Department) on 14.2.2000 and 16.8.2000. He was fully aware about the said ban 

orders but acted arbitrarily without seeking the approval of the Head of the 
Department and appoint e4 the applicant in violation of all instructions! Rules by 
hook or crook. It is pertinent to mention here that disciplinary action has already been 

taken against Shri K D Nath for his illegal and unauthorized action. Hence the 
avennents made by the applicant have no merit and liable to be dismissed. 

7) That with regard to the statement made in paragraph 4.4 of the OA, the 

respondents while denying the contentions made there in beg to state that as 

explained in the preceding paragraph the recruitment procedure adopted was not 

against the rules in so much as a close relative cannot participate hake decision 
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directly or indirectly in the matter of recruitment, promotion, etc. of their An 

relations. In this case, Chairman and other members of the Selection Committee 

were Group B Non- Gazetted staff of the same office. Shri Nath did not directly 

participate in the selection procedure but managed to constitute it in such a 

manner that be could influence the decision taken by the Coninuittee. The then 
Director, Shri K. D. Nath, was well aware of the fact that there is a ban on direct 

4l44Le. recruitment (Letter No. 1201 l/4/2000-Ad.IV dated 14.02.2000). k -sit[of this, he 
appointed the applicant as peon arbitrarily and in violation of the rules and 
procedure set by the Government of India. 

That with regard to the statement made in paragraph 4.5 of the OA, the 
respondents beg to state that Sh~k Chinmoy ath was appointed against a 
temporary,  vacancy of Peon, arising on promotion of its incumbent against the 
temporary post of Daftiy created for Census 2001. The tenure of this post was 

extended further and simultaneously the tenure of the person appointed as Dafiry 
ede-a was extended. The appointment of Shri Chinmoy Nath as Peon was also by the 

then Director of Census Operations. Since, the initial appointment of the 

applicant itself is illegal, all extension thereafter cannot be treated as regular. 

That with regard to the statement made in paragraph 4.6 of the OA, the 
respondents beg to state that as already explarned in the preceding para, 

procedure for appointment of the applicant as Peon was illegal and arbitrary, 

therefore his subsequent regularization by the Selection Committee headed by.  
Slid K.D. Nath himself cannot be treated as regular. In fact, all rules & regulation 
were violated in his case to the extend that when no post of Peon was available in 
the Directorate kon . tht reversion of Datry to his parent cadre of Peon, when the 
post was diverted to the Office of Registrar General. India vide letter No. A. 

11020/1/99-Ad.11 dated 09.01.2004, Annexure-V, the applicant was appointed 

temporarily against the vacant post of ChowkIdar (the Chowkidar was appointed 
as Driver on deputation basis). When the post of Daftty was subsequently 
resorted to the Directorate of Census Operations, Tripura, the appointment order 
of the applicant to the post of Chowkidar was withdrawn and lie was re-appointed 
as Peon (A.nnexure-Vfl to (IX). This prnws that no concern was shown to the 
rules and regulations in this case. The applicant continued to work in the Office 
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with the connivance of the then Director who misused his powers. This is 

pertinent to mention here that a disciplinary .action has been taken. against Shri K. 
D. Math, the then Director for his arbilrary and unauthorized action. 

That with regard to the statement made in paragraph 4.7 of the OA, the 
respondents beg to state that the absoiption of the applicant with effect from 
24.11.2004 as Peon is irregular. It was done by the Committee headed by the then 
Director of Census Operations, Shni K. D. Math, who is brother of the apphicani 
Shni Chinmoy Math. The Committee, which was constituted by Sliri K. D. Math 
without the approval of the competent authority. This was done with a view to 

regularize the appointment of Sliri Chinmoy Nath against the regular vacancy of 

Peon, which occurred in the Directorate. However, the method of regularization 
is irregular, arbitrary and against the rules. 

That with regard to the statement made in paragraph 4.8 of the OA, the 

respondents beg to state that as already explained in the preceding paragraphs the 
recruitment of the applicant is irregular. When this irregular came into light, the 
competence authority decided il, which is the Registrar General, India to issue a 
notice to the applicant against whom this application has been filed. 

That with regard to the statement made in paragraph 4.8, 4.10 and 4.11 of the 

OA, the respondents while denying the contentions made therein beg to state that 

a copy of the Recruitment Rules is attached as Annexure-VI. Extension of time 

for 3(three) months for filing a reply to the notice, as requested. by the applicant 

is not necessary as the matter is now already under jurisdiction of Hon'ble CAT. 

The applicant claims that he has not suppressed any facts regarding his age, 
qualification etc. and has rendered nearly 6 years of service satisfactorily. This 
cannot be accepled as a plea for regularizing his appointment to the post of Peon, 

which was done illegally by his real brother who misused his authority with total 

disregard to other eligible candidates. Therefore, the applicant's case does not 
merit any consideration and deserves to be rejected. 
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13) That with regard 10 the statement made in paragraph 5, 5.1 to 5.9 of the OA, the 

respondents beg to deny the contentions made therein for reasons explained in 

the preceding paragraphs. 

That with regard to the statement made in paragraph 6 and 7 of the OA, the 

respondents beg to state that the applicant ah s not exhausted the remedies 

available to his as he has not awaited for the decision of the Competent 

Authority. 

That with regard to the statement made in paragraphs 8, 8.1 to 8.3 of the OA, the 

respondents beg to submit that application has no merit and liable to be dismissed 

with cost to etabiished the rules of law in view of the position explained in the 
preceding paragraphs wherein it has been stated that the appointment of the 

applicant was completely invalid, illegal and irregular as per Recruitment Rules 

which has been made under constitutional provision of the Article 309 of the 

Constitution of India. 

That with regard to the statement made in paragraph 9 of the OA, the 

respondents pray that the interim order passed by the Hon'blc CAT, (luwahati 

Bench on 23.06.2006 may pleased be vacated as the claim of the applicant is 

devoid of any merit and deserves to be rejected. 
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VERIFICATION 

I, Shri R. R. Meena, Deputy Director, Oflice of Census Operations, 

Tripura, Agartala. aged about 46 years. who is one of the respondents and 

taking steps in this case, being duly authorized and competent to sign this 

verification for all respondents, do hereby solemnly,  affirm and state that the 

statement made in paragraph 

I ',A-16. 	 are true 

toz my knowledge and belief, those made in paragraph 

I I being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this 4 th  day of January 2007 at Guwahati. 

I L I  

DEPONE'1',bjPutY Director, 
nsus Operation, Thpura 
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OF INDIA 	 , 

uas/Gim MANTRALAYF. 
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IAR GENERAL, INDIA 	
' 

'I 
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To, 	 p 

A11DCOs, 

Subject : Filling up the post sanctioned for Census qf 

India-2001. 	 I  

Sir, 

I am directed to say that a n'umber.of posts have been 
sanctioned for Census of India-2001. Thes posts are required 

• 	to be fi'led in as early as possible.j As you are awar6 all the 
• 	Group 'C' posts •sanctioned for the above 'Census and the 

vacancies caused in Group 'C' and 'D' categories due tp 
promotion in highe grades are to be filled by DCO5 and the 
posts coming undert  Group 'A' and 'B' are to be filed by this 
office. You are requested to ensure that the posts available 
for Census of India L2001 in Group 'C' and 'D' are fiLled 
in only either by promotiorl or on deputation basis in 

I 	- 	 P 
accordance with the provisions of Recruitrent Rules. Direct 
recruitment from opent  market is not tb be made in any case for 

•.. ..--.-• 	 ___ 
the above posts. A suggested model 'orqer' for ,  promotions 

against 	mentioned posts. is endlosed, which my be used 

with suitable need based modificaion. 	 . 

If some. of the officials appoited against Census' of 
India - 2001 posts have to be kegularised late, on 
availability of long-term vacancies due to retiremeiit ete, 
separat1ers for their regularisation must be issued. 

So far as group 'B' pOsts are . concerned you are 
requested to,send by 25thFebruary'2000 the A.C.R.'dossiers for 
last 5 years, vigilance clearance and seniority, list of the I 
feeder graces of each category of Group' 'B' posts tO enable us 
to process the cases for their promotions. Where' eligible 
persons are not available for, promotion against, Group 'B' • 
posts, action to fill up the post on deputation4  may be 
initiated by the directorate. Action taken in this regard be 

communicated to ORGI. 	 ' 

All posts, to be filled '  in by deputatidn may be 
advertised in leading newspapers and Employment News, through 
DAVP, in addition to circular to Govt. of India and State Govt. 
offices etc. 

'Yours' faithful.y, 

- 	 • 	" 	

P 
4 	

(M. ,lit Singh) 
Under 'Secretary to the Govt.' of India, 
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(Goi'criiiiicnt I1ndw, rilin!stry of IIon,c-,tffair.c) 	S  

• • 	
2AMANSINGU9AD NEW DILUI 110011 

Re1No 12011/16/2000-Ad.IV 	 Oate16.08.400 

To 

• 	 .,• 	 • S, 	 • 	 • 	
...: 	 .• 	 ••., 	 • 	 S..... 

5,. 	
15• 	

• 	 'I. 

All DCOslLanguagc Division. 	
•.•: .... 

Subject Guidelines loi izllthg up Group 'C' and 'D' posts 

SirfMidam, 	1. 

• I am dbccted to say Ihat it has been observed that large, number of Couj:$Cases 
hvc arisen ilue. to non-cQmplianco of Government ru1e3 and procedures relating tq filling 
up of posts Al! the DCOa/Languago Division are requested tokmdly avoid irregqiuIties 
in appomtmcnt8 add ; promotion and follow zulos and procc4urcs laid doyvi  by 
(Jovcnunent m this regard 

S 	1•. 	
. 	, 1 	

• 

i(F the akc of .unif9rmily witltin the Qfiic ofRGJ(iIQJ, L.anguagc Div1ak at 
Calcutta and various Dircctortcs, following guidelines are provided for compliance ; 

• .t"or° prwi ttQn'tQkctw) uo(: If, aucord.ing to Reciuitmànt Rules t1p post 
; propo I to be, filled up'.byproinotion,. happens to be aJsclectlonpost, the bend; inak 

woull, o ,'(ood', though requisite number of persons would be considered accor4ing to 
guidehulco relating to zone of consideration, the senior most person will U proinqcd jo 
'tJio post, if he/alto aath.ticd the rcqu1nd bench ma.ik of 'Good' 1k/she may hot  be 

(I 	'Bujicrscçtcd, by a jwuoi ,official l?ccauso the juuor oUlpi4 happens to be having' 'Vciy 
J I 	Uopd', o 0u1s1a1dnig' t R 8 

Sonietune 1 qucsilons arc raised about who can be categorized as 'Good', it s 
clarified that an official having majority of C R s as 'Good' would be categorized as 

.;J% 'Good' For example, if five C R a are to be onaidcred for promotion to a particular poet 
and if cmor iiost official in the feeder grade happens to be having thicc 'Good' ail to 
Averago' C R s, ho may be graded as 'Good' and granted promotion 

JTrtms1hrn 	non-lctIon p( 	If acconling to Recriulnient jtulca, 
promotions, luivo to btiglvcui on "non-selection basis", th3 Dj'C need not nako i 

mparativo asaeismojit of Ilic record of ofliceni and it should catgonzo the offict's as 
t)r 'Notyct flt"for, promotion on the basis of assessment of their record of eovico 

If the senior most official in the feeder grade is categorized as 'lit' for promotion, ho/she 
should be granted poniouon even if. the C Ra of persons below hun happc1to be bolter.  

• 	S 	• 	 I 	' 	. 	 . 
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Though Directoratco. of CcluwJ operations ro 
• cmpowcrcl !to mako.appointinnts to Group 'C' and 'D' posts, appoiithncnt by 

dcputaUoii,c'cn to Group 'C'.and 'D posts, have: to be approved by the .R(JL 
.ç3uidiiLics by deputation havo. becit issued in recent pst. 
llowcvcr, it his been observed that sevetal Dirci..toiatcs liavc bczi issuing vaCny 
cj.t.uLus by s1iii tune hunt for reccipt of applications By the tune Iho 
adverthicnieiit is published in Eriiployincr1t News, th, last dalc in either over or is abo to 
be over in a few days Acordrng to Govemnicn nistructiono on the subject, a nuiun5un 
time of two inon;hn should be allowed for the rccIpt of nominations This eai ho 
icduccd to six weeks, where there are compelling reaso4io to fill up the vacancy OU Wcnt bttwi Since, , DAVP also i takes some tune in publuthing 'tlic advertisement in 
Liuploynent News, 11 would be better it instead of specifying a date u*thc vacaflcy 
circuhu, last date is mentioned ai "six weeks florn the date of pubhation in Eniployzent 
News'. 	0• f'• 	 S  

Il 

It bao, also been observd that adLquato tffozts arc not made to obtain C R 
douojcrij and vigihmcc ciciranco of outside applicants ,. Adequate effoits in thin regard may be niadp so that ,ail eligible cuthdatcg are coilsidcrcd for appoithncnt Oli dcput.itlon lain 	 1 

	

0 ,• 	 •. 	

• 	 . 

Coii,Jite ball oi ad-hoc anoJutnicut from pe iiacJet 

	

I 	 I 

In spite of clear cJirection issued in this regard during last few months, 1'cqcsta 
ate still being rc.ceivtd lo idling up of posts by ad-hoc rocruitincit through Employment 
Ix(Aange It is reitciated i1hat this option ts not,, at all 1 vailablo and widc no circilinstanecs DCOs 1 wll resort to ad-hoc appointments fiom'pcn market. Smuuly, 
apomtmuents on daily, wages is also banned 

TId .s issues with the approval ofJtGL 

I 	

I 
I 	

II 	 I 

Yours faithfully, 

I 	
'I 

I 	 (lvi. it. j.nIi) 

	

/ 	 Under Secretary to thoGovt. of Jiidia 

.J!X.!LIjLJJ S'c1on, 
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I 
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FOR NQTIF•ICATIUT OF VACANCIE5 TO THE - 

, 	T'iPLO"jT' EXCHANGE BY' BOTH ACT AND lJUl-ACT 
ES TAELIsflI1rNT. 

-- ne & a(t(lresS of the eniplpyer 

. 
,... 	. 

,sllri.: ic.D.I1ah.,Directo1s,' 
4-/i , 1(riullnanagar,Agartala , 

West Trlpura 
 Telephone nuiiber oC eflh1Dl9yer If 	I : 22-2225 	I  any 
 1J a tu 1e V f vu can cy 	 : peon ( Group -1)) 

Type of j.jorkers requIred 
(De±ation) 

• DescrIptIon of dubles 	: For attendinj 	the offIce iork, 
I  ivassengerlal' duties etc. 

Quol±float:Lons requIred 	: NIddle school standard pass frcni 	. DesIrable 	 . recoIsed s'chool, or above. • 	i Essçntial 	. 	 I qua1.1fica,t±0n ±.e.sciiool fi1 
(1) 	Age liJults, 	if any : ge 2yeai+r3years  OBC 
'e) 	Oieldwr women are elI)4ble as 	on 31-.7 .2000. 

1 . Number of vcencIes  Tenipoxaiy 
• flruJa 

Temporary. . 

 Pay & allo..ances 	 : Rs.2 550 -55- 2 ,66O.-60-3,200/- pluq ai 
a(1Jflss±ble to Csntral Govt. emp: 

 place Of !orJç(q 	of Tb\n/villade: Agartala, Trlpure. 
 proi1e date by ithlch the vacency,  

• 
ImmedIately.' 

will bb filled.  
0. 

• 	 I'  
partIflai's regar(Iing intcrvId/ 
tet of. a1)plIcants 	I 	 'I  

Date p1' interVIew/test To be Intimated to the cand±datcp 
tl •ineof Intervlew/test 	I, 	. 'dIrectly frop thIs offIce,  

• c 	place of' iJitervlew/test 	I 
• (1) 	DesIatib!1 an(I dres of the shr 1  K.D. Nath DIrector person to 	,1iom applIcants 	I 14/1, KrIshnamgar,Agartola, 

should 1'5)91't. 	. West Trlpura. 

9 Whether there Is any oliLlgátlon of 
arrai-iements for gIving' preference 
to any category of jersons in 
fill In g  Up, the va,c&i cie s e . g • 
Scheduled Caste3/Scheduied Trves 

prIorIty applIcants,Ex-servlce.. , 
iran etc.(also please indIcate 

-- the number of vacap'cies rserveU 
for SC/ST 	' 

10 • Any o ther relevan,V infonnation 	: Names of candIdate only iith the 
essentIal qualIfIcatIon Ind±catl 
col. 	above may be sponsored z1j1. 
15 days from the date of re CCI)t : 
the notifIcatIon. 

110.A.12024V2 (,80_Est't. 

To' 	 . 
Thea Sub-Ftogi'ono,l Em)loyment OffIcer, 
Government of Tripui-e., 
Agartala 

(j5t1 OutIotn 

Dated, the 1 0 )U ?JI 
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I Proof Reader 	2 	General Central Rs. 150- 5 - 125 - 6 -  Not applicable 	25 years 	Essential ivaien :• 	 Service, Class Ill 205-EB-7-240 	 I. MatricuIati 	or - 	 etuiva- tiStics/ r 	 Non-gazetted, 	

, :Lingu 	' - 	 . - 	Non-Ministerial 	- 	 - 	 2. T 	 experience of Jcraphy/ 	 ' 
P - 	 oof 

wo ycai
corrCction 	in 	a Uni- 	

Got'crnmeqt office/Press or 
p1 ivate 	press of repute. 

Jnivcr- 	- -17. Drafinian 	4  
Siatis- 	 General Central Rs. 150-5-175-6- Not applicable 	25 years 	Essential :t 	- Service, Class 	205-EB-7-240 	 I. Matriculatioi 	or cquiva- istics) '- 	 -- .. -. - - 	Ill, Non-gaet- 	 lent. post- , 	 ted, Non-Minis- 	 - 	 - 	2. Diploma ' in Commercial or st ic 	- 	 tcrial 	 . 	 -  

In- 	 Fine Art or Draftsmanship 
t 

al 	:' - 	- - 	 -. 	 . 	 - from a recognised Institution atis- 	-, 	 , 	

with soe knowledge 	in Oh00, 	 m  ' 	 .a ti 	 drawi 	m ng 	aps, charts and hio 	 -- 	- 	 , 	book covers. 
- 	

Desirable: 
At kast one year's experience as 

	

DraftsmancumArtjst 	' 

Cars' 
 ifla-  

hfier 

vical 	- - 	-' - 	 8 	 9 	 10 	 II 	 12 	 13 -- . 	 - 
Not applicable - 2 years 	By transfer on deputation Transfer on dcputaton : 	Not apl)licabl 	Not applicable. - 	-  ) 11 1 	 m  failing which, by direct From aong suitable poof  

o 	- 	•-.• 	 . - 	lecruitment. 	 readers of Central/State  r 	- 	-.  as a 	 Governnent Presses. S 	
(Period of-Ideputation ordi- 

narily not exceeding 3 
a 	: - 	

. 	 years).  

Nt applicable 	2 years 	By direct recruitment, Transfer on Deputation 	Not aplJjcabIe 	Jsot applkable.- icc 	' 	 - 	 failing which, by trans- 	Suitable officialsfrom Central/  - 	
-- 	 fer on deputation. 	State 	Survey 	Offices. 	 . 

- 	 (Period of deputation ordi- 	- . 	 - 	

- 	 narily not exceeding three 	 - 
- 	

. 	
years)  

a- 	: 	 - 	. 	 . 	 - 	. 	 .- 	 . •. 	. 	
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CS R 1387 —lh exercise of the pocrs cOnferied by the 	5 	 —No person,- 
pro
heymakt 	

(a) who has enteredi, a 
	 mariiag$ of the Director of Census Operations and ex officio Super. 	

(
, or 

intendent of Census Operations 	u 	 b) who having a spouse living, has entered
or  

 to 
Triprnameiy - 
	 contracted, a marriage with any person, 2 Short title 	ni and corndncifteIIt 	l) These rules may 	

shall be eligible for appointment to any of the said posts  
be called the 011ice of the hcctor of Census Operations 
and e-officjo Superintendent of Census Operations, Tripura 	

Pçovidecl that the Central Government may, 	satisfied that. 
• 	(Class 111 and Class IV posts) Rcrujtrnent Rules, 1973. 	

such marriage is permissible under the persona' law app1j- • 	 cable, to such person and other party to the marriage and 
(2) They shall conic into force on. the date of their pub- 	

there are other grounds for so doing, exempt any persoh 
lication in the Official Gazette 	 ' 	

from the operation of this rule 

	

e h tS  SPC 	
Savg.LNothjg in these nes shall affect reservaOo

ij  

 d other concessions required to be provided for the mern 

	

f 	

m 	. . -bers of the Scheduled Castes, the Scheduled Tribes and other. 
thereV,

nmber of the Said p ,sts th c 	sat 	0d 	
by ' 	 cordance with the orders,, • 	to 4•of the said Sc % 	

- 	4 	 .5 	 - 	l• 	
, 

4 Method of P ' 	 , age limit and other qiiahfi 	7 Power to relax —Where the Central Government 
cations etc —Tb 	of iCCnhitnie,it age limit quhfi 	

Opinion that it is necessary or expedient so to do it mav' 
catjons 'and otJ 	

'lating to the said posts, shall 	
. by order, for reasons to be recorded in Writing, relax r 

be as s 	5 	 '0 13 of the Schedule afore- 	
.f the provisions of these rules with respect to anyc1ass 

iatd 	
- 	 category of persons or posts 



4 	 I  

IUIi?u.p 

I 	 I 

A co ta , forned il sth th e  for. 1g itt t oro.t o 7 on 2f026oO at 3 PJ, to On 'nr 	of allugtablO Conrltd ate a1Qfl 	pnrsoizj ,J,; fo' 	ru 	U fde t1 1 offStu 1, j top. ffoA (11t4 M1oO 

i 	
IL1I hat 
Gaajkta 1irw 	

. 

4 	 I 

oo 	11 

 

	

r eV ~ Onrland the rrnt 	ftar t)e j  appoin t the orgdUat for thq'povi; of l'ooç 	
0 

I  

! 	. 

0 	
b 	

( 	1 0 • 	 .. 	

Dtrectc,r 
CopLi to (z 11 .yoncrflc?c! for OQmPlianC&. 



Ho'. 	2? 20 1< N. 	: 23O53 	 c6 02:27PM P  

6 
SWAMrSSEN1OR1TYAND PROMOTION 	I  

2.' As proiiiotioi 	ie cfic 'only Ior 	a pi'opective date, aity adjouui- . 	ayiiabIc 
Mt5Y1 meiit of the DPC bicetings is 'not in 	ijterest of employees; 	Such 

adjouruncuts  also 	result in 	dituibçincc in (iid 	time-schedule 	spcficd bi 2.S 
Model Cai(tidar fbr DPCs prescribed vid 	the Dcparmiert of Personnel and 
Training Office Memortuduni No. 212011/9198-Estt. (D), datek Septcmber 8, 
1998 for hoding regular DPC rncetigs in advance. 	. 	 . 

tcnsur 3. AU MiaisUiesfDepart'meits arc, thercforc, advised 	o 	partici- Frequen  
pationof the Departmental DPC litthibeis in the D1C rnceUng 	convncd by 

3,1 the Conimisioa (if uccessory, by re-scheduling their work prioritieS and 
cngagerncnts) so that no DPCrneLings are adjourned for van of quorum panels v 
resultmu 	in (listut'bnce in the prescribe 	tirne-sehódule as per' the Model pcc.rrriu 
Calendar for DPCs, delay jn proiuotiou 	and dislocation of the wbrk of the 
Coiimission. 	. 

 , 	eQreec'nc 
as well 

panel by 
G.[,,,Dt. of ?ct,&,'l'r&., O.M. No. 22O13/1QU1-Ett. (D), dtd the 18th April, 2001'.'l - 	. . Se1ior1t) 

2.5 In the case of Groups 	'C' jnd 'D i.— In respect of a DPC for Groups ' 	every 	y 
'C' and 'D' posts,, the Chairman of the DFC"should be an oLfier of a: Mirlim 
sufficiettly high level and one ofi the nembers of the DPIC should be an under th 
of bcer from 	Department not corthected with tlie one in wbih prouiotiolls 
are considered. The other mernber() should. he an officer of the Departnicnt 

' niouit(XC 
over the 

fuirtiliur with the work of the person 	whose sujtabihty is to be assessed. The 
the bp should also 

Holding 
: 	RC 'officer of another Deparrnentappointed as a member of 

be )f an appropriate level keeping in view 	level of the otlie 	members of j 	shall be 
the DPC and the post to which pipotion is to be made. Lu the case of a DPC of vaca' 
constituted for pxornotons to a tcclmict post, it may also be ensured that the 

technic4l 
ruospe 

1 	 have on officer norriniated by another Deiartrnent has also the requisite ü per coniciceto adviseon the suitabiiit') of the candidates under consideration, 
2.6 	çpresenauion for S'ST and Minorities.— Whez ever a Selection 

10 
'1 

vacancY CoirntcfBoad exists or has to be. constituted for making recn.iiUucut to CUSInZ 
or more vacancies in Gioup 4 C' or Group 'D' poStSIerViCCS, it shall be 
maidatory n 	have one member belonging to SCIST and one member ensured 

beloçtging to 	minority" community 	in 	such 	Cojmitttesfl3OrdS. 	Where, 
is to be made is 

SO., )QStS 
QflOtL . 

however, the nuthber of vaancies against which selection 
less 	than 	10, 	no effort should be spared in finding 	a 	Scheduled 	Castesl 3.2 
Scheduled Tribes Officer and a Minority Coll 	 r for inclusion in dispense 
such Committees/ B.ards.. 	I . Authoril 

Where a 	outsid'o member has to be associated with the DPC fer Group 'C' ue due I 

or Group 'IY posts, there would be no objection to nominate on such a DPC I  
SC/ST bf1icer from such oilier vLaistryiDeprtnient in the cvent of such an 

officer, nox'being avai1abl 	in the MixxistiyfDepartmcn itself. 
[Para 2.6 ai modified by O.L1 Dpt. of Per. & Tr., O.M. No. 3901f19 (S)f89E.Stt. (i3) '  

L)eterIlk thc 	the .I6thAuge t, 1990.) 	. 
2.7 lii Group 'A" abd Group 'B' secvicesIposts 	if none of the officers 

the DPd as 	the cornosition given in the Recruitment Rules is incudcd,in 	per 
4.1 

is to be 
an SC or ST officer, it would be in order to co-opt a member beloughig to the 
SC o 	ST if alble-\ithfl the Ministry/Department, if no such offleer is 

............................. 
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Office Of L1e(Regisirar General; India 
(Goveniiient of 'Ludia, Ministry of 1-1w -ne Affairs) 

1' 	 '2/A, Mnsingh Road, New 1 Delhi-1100U 

I_I11I) 	;t1 - 	I  
ReL No.: A.11020/J/9-ALlj 	 -I . 	•.- DateS 9.01.2004 
10 	

• The ay & ACCOUntS Officer Census) 
.Miiiislry of Home Affairs 	 . 	.. 	.. 
ACV&M Odilding 	. 

• Nei.sv 	 . 	 .,. 	. 

Subjc1: 	Census of India - 2001 - Crcatin of temporary posts in the headquaiter 
of the Direcioiate of census Operalions. 	-. 

Sir,  
In conhnuatidu of this office le1tr of even no; dated 27.02.2003 on the abpv 

subject, 1 am dii'edçd to covney sanction of the President to the conlinuaUon of 1k I ,  

under-mentioned 1eIrlD1ry, psts for dieDirecioiaie of Census Operations, Tripura to 
42 

a furUer period with effect 1rom1,2.2004 to 31.1.2005:- 	 . . 

Ir 

- Cu 
• 	0 

H 

$ 	 .5.. 

. 

S.No. Ntj,n 	of the post '-Scale of No. of No.. of No. 6f. 
pag posts posts posts now 

4  , 	 4 sanctioned abolislicil sanctioned 
from the w.e.f. 

.... ....... 

31J..2004 Directorate 1.2.2004 to 
as on 	- 31.1.2005 

. 

1.2.2004 
____ 2 3 • 

• 	/ 
/ 	r 

-1. Dy. Director of Census -Rs. 10000-  
Operaiiuh' I5200- I  - 

2 Senior Ceogap1ier Rs. 	500- 

Statistical 	lnvestigttor 

who  
.3 Rs.5,500-  

9,000 

Rs.5,500-  4 -Confidential Assistant 

- 

_ 

9000 
___ _____-. 

 

\ 



Li 

• 	 ---.---. ______------- 
B Compiler 	 Rs.4,000- 	I  

- - 	
6,000 

9 DaItry 	 Rs.4610-  

	

3,40 	 (Diverted 

toRGi 

IiQrs.) 

___- 

1,. The xpendi(Ure inVOl\'C4 	I iion-1an and is debilable to the Major 1 -lead 354- 

Cens, SUrVC)'S & Slutislics; 0i-Ccnsus;800.02 - Abslraction and CompilaUnn; 

5(i0.U2.00.01-SalariCS for 11w year 2003-2004 and 2004-2005. 

This has the coJc1rr(1ce of the Ministry of 1inance, Department of Expanditire's 

[.0 No. 2097/li Coord 1/2002daled 26.11.2002 aid 11D (1-Ioine)'s Diary No. 5I97/7 

(1 I)/)2 dllLd 6.11.2002.  

It is ctari!cI ha1 since t'liese are temporary posts created for specific work cotucted. 

vilh 11,e 1''ciisis-U0,qrWilCilY review, siiall he unLLerlakeLl by Coyerninenl act oi 

such review ii ii is found necessary, posts which are not required shall be abo1she 

from lime to lime. 

YOUrS [a jUt1 ully 

. 
B. r'v1A1,L1I( . 

JOiNT R1G15T1tAR GEN1iRAL, INDIA 
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Fax 03131 232225, 
t 	 (3vnrnnent Of IHC.IItI 	 Enifl : (I()(itOt , II p.1 

	

jS 	 . 	 l 	I1 4 

	

4 	P it Mistryoi Home \Hzths 	 - 
'hlfllflfl 

I Ilh 	PPfl ii I IflI1U Ii I -  

%w- 	O1tk;e of the Director of Census Operations, Ttipura 
210 1. 3III1 	:j / 210-D,Otfice Lane 

1 1 l1Il / Agarta - 799 001.  

OJDJSR 

• 	I 

In pwsuuiae of We Registrar General, hidia 161ter No.A.11020/1/99-Ad,tJ d;ih 
09.01.2004 Ibr diveition of 1 Uie poet of DuUiy in tJ:io office of the Regish -411, (icni: 

New Delhi 'the oJiicial •eoiteerned reverted to his parent post of Peon. Accqidiuti 
post of ['eon is not exist. SIui Chitunoy ath, who wus lippou1(d pure1y temp4i4y b 
as Peon upto 1.01.2004 ahimallycaly treated an rIreiiched from tim Post  ol Peq 
lellils and coiid iii on 01*14; appointnieiit. letter. 

I .  

( K.D. NA'I'll) 	' 
DIIUCTOR, 

I 	
CLNSUS OPERAT1ONS'fiUl. 

(::oI)vw :- 

i. Shri Chiiiiiioy Nnlli, Peon, 1)irectornte of Census Operatioiis,Tripura' 

Dlll..EcTOR, 
CENSUS OPERA11ONS,T1UPIPA 

I) 

; 	 .• 	I 



-- 

/ 	 I  

'NtJ 	
°44b iLO2 11(2f 

	

1I(1 	iff 	 I 	 0381-232222 

	

( 3 ovelmm"11A of filtht) 	 E-muiI cjco(ilJ.bP, 

1)j 1Iitu 

	

I 

 II1TU 	 H1tUfli 	
LL11.JLIi. 

J Otilce of the 1t)êctor of Census OperationS. 1 ripuiO 

2IUL 3I(I 11 / 2l0-D. Office LQne 

f Acjrtola - 799 001.  

	

I 	ORlflfli 

Shti, Ciiiniiioy NaUi, retrenc1ied Peon of this Directorate is hereby nI)I)o1ute.(1 on 

I)urely telnj)o1'u b 1ass to [lie po.t of Cliowddar thr one yar upto 02.02.2005 ugaiust a 
ieuituiit. vuetmey df deput.utiou w.eS 03.02.2004 or Iioiu the date of his joining to the 
j)J5t of flwwkidii h1 [lie pay scale ofRs.2550-55-2660-60 -320/. 

1-Ic et'ice inc liable L,o be. tennitiated I(one.) mouth notice front eithetside or with 
one lllulltll's pay in lieu timer.  eoE 
The. npl)'ohilincift of Shri Citinmoy NaLh As subject to the orders and other 
Coudi14ou of service us, uppi icuble to Ceutnil (Jovenunent Ei1l0 1Yces mind issued 
by (lie G0venuueii1 of India Ii'oui tini 	? time. 

4.. Ilic LbVe mippoiiif;iieiit: have been iiinde ugaitist the ptuely teiuporiuy vacancy mis 
the post vcculed for deput ution of the JJicia1 Ibr one year. Jle appointment, order 
stmaU not betow upon the above mentioned olllcial any claini for regular 

appo inWient agaitist long [cnn vcuicis or core post., 	I  
The ubove ofliciat shalt aut.oitiaticafly stand teruminated alter expiry of above 
le lerle d period even if no sepani(e order for teihmuinaticn s issued. 

LiLRECTOR, 

	

• 	 CENSUS 0PERAT10NS,T1UPURA, 

(2opylo:-  
Shiui,Chiumioy Nalh, Chiowkidar, Directnate of Census Operal.ions,friPUia 
Pei.sILia.l 1il@ 	.. 
Acoutm[s cctioñ 	. 	. 
(Jnud file.. 

	

I 	 VUVT 
I 	 ' 	

I 	 DllU'1'OR 
r 	

' CENSUS OP'!ONS,T1UPUR 

I 	 6±T 

I 	
v 	 I 	

I 



/ 	NolO13/j/9-Es 	 1 232 2225 
I 	Phone: 232-2225 I 	

Fax: 03812322t 

	

Governi nent of India 	I 	
E-n'iafl dco©su.tI - 	4 	

f 	 IIc1I 
Ministiy of I lowe Alkiirs 

II1IU1;II lIwIu. Fju 
011ice otlie Dftector of Census Opei;ations, Triputa 

j 	 2 U) 1, 3UF)1 9 / 21 (JO, Oltice Lane  

	

I 	 ji 	r .. 	3rI11i 4 Aqautal;. - 799 001. 	 VViE . 

14 
I 	 - 

I, 

I 	 I 	 - 

R D13 R 

In 	piusuaiid 	of, 	the 	Registrar 	Genrai,- liidia's 	le1ir 
No./ , 120/I/99-Ad,IUdated, 21.5.2004 for continuing the post of Daliry 1p 
the office of the Regisrjeral, liidia, New Dcliii, the offl1 concernd 
coiiLiu4iig W the posi bf Ie,bn.. Accordingly post of Peon N exist Sri C. 
Nath, wIu was uppoiii1ed purely temporary basis as cliowkidar for one ye. i 
upto 2.2.2005 gninst (a csuhtaiit vacancy of deputation with eUc1 1lu; 
3.2.20011 vide order 4  No12024/2/80-Estl. Dated 3.2.2004 is treated 
wilhdi.awti, 

I 	

, 	

. ,• 

I 	 7 
K. D, N-aIR) 
Director. 

Copy to : 
I. Sri C.Nt1, Peon 
2. Aceowits eetioiilP.l./uaid file! Apptt. File. 

JAf 
• 	Director of 

Census Operatiohs,Tripurti, 

I 	 1 

I 	
I 	

I 

1 	14 
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1 CL -u'tjye Tribunal 

22ju-o7 

INEIiYJMI TJ.STRAIIVE TRIBUNAL 	-1 
-t-.. 	 - 

CJTU%TáJ-1AT 	 CTIWAT4 AT! 

hi the m!fer of: - 
(% A 	 17 

LJI (JX uju 

Mrn t.fllnmuy iN1th, 

TTi 

RespondentG. 

-AND 

i,., i-i,.-. 	4-i47. — 
an afl. 	ttLZ. %.PT.. 

Rejoinder submitted by the applicant in 

reply to the written statements 
ci,i-Fgj ,4 t-- f1 	Pcri-oi--c St LSbt.*.: 

The hum'ie apphi cant at'ovenameu most humbly and respectfully state as 

under; - 

That in reply to the statements pertaining to the brief facts on the 

cinf-rnpnt of Hi anr)liecrnf l-o 1-lip nnst of Ppnr, in 1- 	I )iiwi-orat of -- 	-- ------------ 

iIUS 	JLaLSJLi 	A1LLUA, 	LL& LJY iiL 	 iA LII IU 	ivV 

paragraphs of the writien statement, the applicants begs to submit that We 

ci1 innninI-mpnt of fh nnlirnf w 	rfpcttv in cnri1nc wi1-h tlw rr----------- --rr------- "- - ---------- 

I - 	 L A. 	LL A 	; JJI 	UlA 	bVa, .FJLUU.L4 	ALLIL 	Uj . U. VL.Ll'Y ilJ.1A3L 

selected by a duly coñsLttuted selection conunittee and also through an 
phrr' rp1 prHeyn nrnc'pcs Hic qoe t F h rlvinf Hn,p wsic wifhin flip r- -------- ---------------------- 

yi,ei. UiL&t1 	iiaiLz r-U-10S ii7 UIC ievii 	w ti.; 

succeeding paragraphs herein under ahd the post of Peon which was 

) 

C' 
'•1 

, 



2 

_.J L. iL 	 J t.. 	 A 

	

LUiU.-' 1fA1¼).L .J •Ut 	 ILi.LIL W 

his appoifltnlenL was neither illegal nor in viola Lion of any rule As 

regards the co Oihific,n of selection committee and ban on recruitment 

	

L" 4Ji.L 	 iJAi. 	LLLLL1 

begs to submit that such mailers are not attributable to the applicant for 

nni'nhiipnf ncir vit -  ifp his .cIfkrn in any manni' whafscvr. As siwh 

LiJi 	iii.1Jk1 4)1 i.ttL j4; 	jL4A.4.1lL 	i.1,A*. LLL... 	JIjiW.LI.IL  Ji. u.l4; .4  

prima-fade null and void is unsustainable, arbitrary anci malaticte. 

T- fb 	i-ai- 	+i 	 111 	 11( ' of 

• 	 .1 	.1 	1 	1 	1 	 • 	 11.1 	 1' 

wr.ILu1I stn1.iL uLU • ti.c wi.it Be 1ILlL Cfliut.0 illi uc r(iaicb 

avai able to him even before submitting his representation and having 

cUc(4 frI LTDf illCh(D 1%4 b 	fil 	fbc fliiirt1 	i ii1 	Heii -1iihr chr fbc 
v..c 	.. r_... LLt.LJ 	 •.__•J 	•._.• J. 	 .._.tt.J_ - 

	
.t..'..t.  

- 	 I 	1 	•I 	I 	• 	. 	
. 	 1 	.4 	1 

rjonuent ueuucU to terruflti. ni serViceb. ifiC LrliiThU tIDDLiCLtUOfl 
.1. 	

ii. 

therefore merits consideration and deserved to he allowed 

1 	1 	 • 	 11 	1 	• 	.1 	 • 	1 	 (I 

iiLat tnc u pLicILLt citCIOriLaiiV ucn.eb ne bi.t 1c1u5 ni.iUe in t)i.ii i, / 
I 	 4) 	 £ 

9, 10 and 11 of the. written statement and begs to state that in the 
I1111Ctt(1 11flCi111I1 dab 	(15 fl( flt I 	ncwii1- Q f thi -"......... 

11..._.1 	 .... 1 
iLdb Ut1t IItUILY-1 uLbi tILib L' i-  LcIUFI Liii tililt iit IFWti.[ktJ. Lii 

respondents had raised only one allegation that the applicant was over 

ti -im- c 4  alli 	 Fmnr ' 	iiiei IIiIZ at' af f1ii rt1sra11f Hnis 

ir 	- --.- 	i1._. ---------  
-' 	;d.i.b .,.4J .u.tuitUth &5 	tIi1)t LLiI JJflFsiiiLLUJ.I Jfii.0 )1I.i jjjIi., k)J 

years in case of OBU candidate and directed the applicant to submit his 

tk ic.fc 	IY'I w1- iI -IcirI 	 IIIfIhT 44! WI1T lli!Z Servit'i d1Al1ld nAF 1 

	

.__.__.__1_._ 	I---------- ----1 ----------- 
i.LLi.Ui.lLi.t4).. IIU.I 	W.JIICJJ%Iy 	I 	)UI*.tiJL 	.i.I.i.btU. a.LLI1.LV tJWk 

points now in their written statement winch they did not mention in their 

i11iI11t1nid 	1(WtldIltfl (1lthd 0 19 , 06t06  ii these ............... 
_11 --------------1...........I-------1. - __1. .1. 1----- ----------  

au Lueu: ULdr U.iULili WIUCI1 tiI.ty CUU-U(-LUJ iaUfJ•CiL%U ULeJ 

receipt of the notice from this Uon hie Tribunal in O.A. No 157/ 200Ô 

whi(h 1p,rlv vpflpr Flipir mind_zIt and aFtihids it indiraIe tha H t , 
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J 	i. 	 (O 111 ( A1sã. 	LL LL ilI,jjLtAL.. 	 Vi, 	 U.L 

exposure of the iceberg but there has been a deep conspiracy hidden 
nnc-ieiwath für viCtjrrji7,incr the RnnHcant which hac now been martifestecl -- 

j.L... 	 it 
ilL LLL VVjj.LVJj 	 1L.J.LLC of LLIL. iLVV 	 jaiA. .J.L LJL; 

written1 statement is sustainable and the Honble Tribunal be pleased to 
repcf fhocp newf-i eaannc anti the recnonde-nf-c rileadinüs he confined to 

r-------- ------, 

i.LL ¼)LUV ALj 	 VVLLLLI.I LiLi 	U 	LAI U.(U UJ 

dated 0&0606, which is the issue involved in this case. 

However, the applicant most respectfully begs to subnilt before this 
A 	 -" 	i,.. ,--. 	 4 iJ 	 I 	...LIJiALLL¼x; 'Ji. J.LW /cL. I JiL A LL 	LLLLI. 	'A J 

'J and Li posts and recnutrnent 01 the applicant in violation of the 
a11eed ban by the anthor -itv who was annoinfed throurb a detailed - 	- -- -----rr------------------------ 

£4.A AJAL 	kJL3 	ILU..1. 	Ala V £LL 	L/CLL i.lJ L.L.LL..A CUD, .i.Ji 

by a duly-  constituted selection cornniittee, 

Durer, the plea of age limit of 2 years (25 years for General 
4 	 i 	AL.. Ji 	Lj £LI 	 aL1La.LLL 	.JAi LLI5 

respondents is false and misrepresentation of facts. The Government of 

Jndia t)ept.t of Personnel and Training vide notification No. l5Gl2/6/9 
V .  IL.. 	 ;.UIV=A 

 

-- IVlanual on .tshWiisflment and Adnimiitration for Leiitral L-overnment 
Offices" (Tenth ldihon- 2006). has raised the unner age limit for 

('.-.4-0.-d t,  

	

C.L '...C...ELj.CLL '.ZV LI ..JCA V Xt.0 	ttLL.,.t '.LV fl 	 LV IVY 'J V 

ettective from UI .U. 	under tne i.,entral Livil ervices lnU L1VU posts 

(irnner ape-limit for Direct Recruitment) Rules. 1999". It was expressly 

•.*1'.t 	•4, 44n   LI•i.la..-.i- nil -ni-finn  LLL LLL. 	aAL.4. A 	I 	A 	1 	ILIAL 111b I.. 11 	iL L LLL4..'4. tL 

recruitments of persons to the Central Civil Services and Civil posts under 

the Union stands amended to that extent i.e. in resnect of upper age-limit. 
It e. 141 fli 4-i  0 ia.AaL LLLC ACL.L LLLLiSLCLLL 1 LLICO S..'.!. LILt A C0j1J;.lL&c.z. LX. LLCjJCLA LLLLCALL .&CCfli.tLX. LI.' 

have teen amenttect In respect of upper age-Im -ut w.e.I. 01.0.19' br 

direct recruitment. as notified by the Govt. of India. D.O.P.T vide 

A.'..i-,'.A 11 . 1 1) 100Q 



4 

5 
F__S 	 •S••S1 S .-S 	 •L1_S,, 	•-••____1_L.. 

L} U 	 Lii' )L. 	...- L.WJj. i.) 

	

I 	.) 

We appllcant in We instant case was 30 years (++ years for UbU) but 

the anniicant at the f-imp of -recr1iif-rninl was cvrilv 29 years i( months as 

	

L. iL.-. 	 .  _UuiL-Li,.. i). LII.,, LjUj 	LlLIZy. A 	LILIL LI',,V,A Z, 1/LU. VVIIJIi,1I ILL.,., 

age ilinti aRCI was not over aged is wrongly contented by the respondents, 
As regards qualification, the applicant heLng a matriculate, was 

hiLly  ¼4ttLiLi.iLIA i'JL LLLI 	iiJs., WVILLLLL 	 I'.hiJULLLLA. IJ 	.ii,, 

conrniittee prior to his selection, it has nowhere been mentioned in the 
retevarit iecniithipnt rules that a rnah'ici-jlafp candidate is derar -rpd from 

C ii_ 11;5 	 LlI4II 	 I LJLL 	 J1. .LiLL MULLLLLLLCL LILJLL 	LLLL 

presmbect qualincation was lVhctdlle bcflool Standarel pass, 

anart the composition of the Selechün coma -nit-tee and  

Li i-..-.   LL.-.,   LLLLL1.   	U.   LI   CU.UV 1  Ci  	LLL  	I 	 LI 	LLU)J  CU, 	ILL) L 

lttrlhutabie to the applicant and such pleas resorted to now are barred by 
the ra'mcirslpc (V esthunpi and the resr)ondpnt,c do not have any ripht to 

h •1 LLCUX,)Z .L .0 	., LC&. 'JLLC CLI i.C1 CLL..J ij,iCj. CL U LLLL, 	LCLC ',-LL V UCi UL. I 	Li L'U,L LLLCIJ, 

original allegation in the memorandum dated Uö(Jb.UO whicfl is the issue 

in the instant C)thiaia1 Aflplj(rlj'jüii As such the contetionç of the 
..- 	 .,i 	-1-L. i- 	i.. 	 .-.,-i il. (C.L LLL' 	'LLi&LiCLL', LLLL..L LLCIL'i ,,U) L 	 CU.LL.i LLiL 	V LL. 

LTrg-uljy, irhitrariness or illegality whatboever in the ipporntment of 

the aor'iIjcnt to the nost of Peon in DCO. Trhura. 

Copy of extract: iroill 5%vam Manual (pae 

I Y)_I 	-c 	 4:i-,'i 	i•-i'iij rif 
TT 	Fl 1 	F. '1 - 	1 	 -- rwn Vie iriøuniu b P1 LWULIC 

4 	 ._LLL____,] iiLi1L Ui.. ciL fliUui. ClLUJjjL,cUjjy U3i!ik'S I,Lt 	tLljJtLi, 	,I&i:' iii 

12, 13 and 14 of the written statement and further begs to submit that the 

name tk7asAflnnsnrpd by the local mninympni- 'w'hanap, 

- 	)'LjLU 	bi4 LLLZL. 	Vi.iLLA. lILULLLiUjL  

Operation, Tripusa for appointment to the post of Peon in Group 'Ii)' 



	

Li1¼ .ili 	 %JL 	1U1ti3. 	jL AW.W.0 IjVA 

eligible for the said post in ternis of his qualluica Lion, age etc. on the basis 

of his eio hiftv. he was selected 1w a dii lv eonsl-ilutpd selection commiff pp -- ----' 	- 

.L- i.. 	 i.. 
jA 	 j,j.L4L f.FLU', iL 	 9JjJOiiA. L'y jr .A_:ju. '.l JI.li,V. 

At the Lime of selection, the applicant submitted all his certificates/ 

ioc-iin-iersk nprthirino to his aoe. mialificatinn etc and he dkl not ciinnress 
r. -- — c t — rr 

	

_L 	AiL,.... 	 L,.LL.-. ..........L -' FL......... it.,. 
ilA.is.L4. L41LL iiJl.Li, jUZ7 	 U. J L& 	J 	'-IL I.  

has been rendering valuable service for more than 6 years and there was 

rio illegahtv or irregularity whatsoever in the appointment of the 

1-_,0 .._1- 	 ... 	4-1— i.  

	

LVA 4L.4 	 .CL 4.L iLL L.L 	
IL L 
	.LLLtj 	f/LLL CLjiL'LL 	Li.1. 

above. turther, the applicant exflaustect all the remedies available betore 

him and iad no other alternative than to anproach this Hon'hle Tribunal 

i-- 	 -L,-i i.,-  
1V i LLLL VV C& .L 	44 	..J JiU.y LL .L 4.4 I I. 	ILFiL 	LL.A.4 f. 	LL4.i. L4J4 44L LLiL.. 4 .4 

serviced on the unfounded and unattainable plea that his appointment 

was illegal, and irregular. As such, the Original Application deserves to he 

That the anulicant catpcvoricallv denies the statements made in nararranh -- O---—.I 	--' 	 " ---------- 

.......i 	1 	n4 41 	 1-  
L,.j CL.,L.A. ,Lfj L-,L 	4.iL 	VL iL 	CLLLJ.L 	J. 	 .,.., 	L.'ijW. 4Li4.. 	4Lc 

ppointmertt of the applicant to the post of Peon in the Directorate of 

Census. Tripura was completely valid. legaL regular as per recruitment 

'4ff 11 nfl '*4,  p4 C' n.r rn-a-nt., n-ni- -es-i-. nn -e. Cn-ane,  '*q,  
CLLIti. '.4J V CLALL$.LC.LLV S .iLCO ,4J4 j.LVV CLLLL4. .'V 440 C.L.LC..LLV .454 	 JS*..LCLLLVC V.4 .44,44 

the proceuures established by law. As such, the appilcatil(IIII is full of merit 

and the interim order passd by  this Hcm'hle Tribunal cm 23.06.2006 being 

	

n 4-..-,-. 1.4 .ts'vl-1 neil- p.,,, 	44Er 4-s tin p1 nfl n-fl mr I-n. i.0 .-  
.&. SL;.4. 454J5L 4J5 ) t&04i.4 '..5*0CJ V 0 LVJ 4JV '..VJiLLLL.LV.L 

6. 	That in the facts and circumstances, the applicant humbiv submits that he 

anl ni-p. ti-es,-. tin A 1-n-n ,. -A i-i,,. r'\-n- n- ti 1 A ',-..'v,l . ,,.-. i- n.,, 	nfl n-tsr rr.r SO C.LL L.SC-..4. LVP 41CC .4. Ca.Lt,La 4/2 CL V CL.L tV/S GUILt 4.440 L..'SSVZ.jj.tiIJ. fl 4/ j./fl.L -CL tWit. LLC0C.4. V CO 5 - I 

to be aflowe.0 with costs. 



I ,  

t) 

VF11F1CATTQN 

I. iiri clthmiov I'Jatfl, h/a- Late Eaniesfl Molian Nain, aged about 56  
viar.c. rirpcpnUv wnrkint a (rniin '1)' 'pnn. in F h nffic of thp l)irertnr of 'f 7 

A 	 1 

	

l.iJjiL, LiyUi., 1$1 	 'Y-''A, .1U Ul iii Ldi.iL 

Application, do hereby verily Lhat the siaterneiiis made in paragraph 1 to 
f oF F h rpinindpr arp fnu fo mv knowpi10-p and rp.cf- ar my hiimhp 

	

-- _____j__-------------- -- -- 	---..----- ------------ 

_ Jj; UU. i LULL U. 	LLiUUjLL I IiLVU. 3UJ.. pprcsic d  
material iacL 

A 	T 	IL 	 iL LL. IIP,I_ iL.. 1. I31L 1U V¼.I1iiL iJU iJi .3.LL& &LU¼ 4 	 )ILLL; AJUJ/ 
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ordeputiQn4fT -3tjA, 

4. Amendment ofRecndtineit 

123 

ifTh 
4.ixX eas 

—All 
Civil Services and Civil pOsts under theUnijjht 
Audit;  ind Accounts'Department and theru1es govei 
Examinãti6fl shall stand amended to the extent 	dd10ii 

thecntral 
iziibe Indian 
Competitive 

- (a) Perind of service 
NCC plus 

I' 11! ._______.••._• 	•.____--------- 	-•---'. 	•_.__JPt-•. - i•.. 

InterpretahOn  

• ..; .f5 	$ 	 juo 	-n 	 v' 
- --- If any.qpPScS.J 0  tk -!te!pr ti0ä orthesul 4! same 

- - shall be decided by the Central Govemmentvrn  

1. Categories of persrinsand eltentof CO 	oñs..-Ceitam age Con- 
cessions have us the past been 	 of per- 
sons for the purpose of appoIntment under the Co''errnen?f india. These 
concessions are still in.force.until 	r C.orersDetai of..the categories of 
persons and age concessions , adm 	1e:tothemas,i7veILbel0w -.&e. hereby 
published for general information-  

- 	 - 

Categcayof Persons to 	CaegcxiesfPostsb 
qnie C cesnon is 	,whh the Age 	 xtenLofAgc 	-. 

- - dmissible 	—cession is a ssible 	us.cckitc 
- 	. - 	r -'e1r- 	 •—'- 

•- (I) 	 .... 	'(2) 	 - 

• (I) StheduICdCastCs and 	(a) All posts filled by4direct Five.years. 
Scheduled-Tribes?. -. 	recruiirnenl. 	.• -; 

(h) AU posts till 	by Five years. 
promotionwheii an upper age- •-• 
limit not exceeding 50 years is 	- 
presenbed, except posts which 
have arduous field duties or 
are meant for opainonsl 	-. 

• 	 safety or am in paranalitasy 
- 	- 	 - orgeniabons. 	•: 	 - 

Rctrenched Central Govern- For posis filled otherwise then Period of irevious service 
merit Enloyees. 	through UPSC on the bais of imcicr the Government of 

corrçetith'e ests, ic., Sled India plus tfree years. 
daough Enloynrnt Exthat 

EXSCTViCCZorIi 	and 	- 	. -do- 	 Senree rendered in Army, 
demobilized personnel 01 	 - - - 

Armed Frees. 
Whole-time 	Cadet - 	-do- 
Instructors in NCC.- 

(a) who -were- released 	 - 
from NCC after the expuy ol 
tir initial/extended tenure. 

Navy and Air Forte plus 
three ycare 

CHAPTER 15 

I CAGE RELAXATIONS FOR AppoINrMENTS - 
't:; 	 S 	 - 

Upag-hniit mcreas1 b 2yers foi re&intnient through - 
.. r2Dfropinc iipetitiveExarniflatlofl 

s,aorsc:jrc  

'(G DepL'ofPer & Trg N 5i Vo 1501 1 	 216198-&tt (D)' 
1998.J 

atJ G.S.R. 758 (E).— in exercise of the powers conferred by the proviso to 
Article 309 and Clause (5), of Article 148,- of the Constitution and after con-
sultation with the Comptroller and Auditor-Gelieral of India in re ation to the 
prsons serving in the Indian Audit and Accouiiis Departm ent, the President 
hereby makes the following rules regulating the upper age-limit for recruit-
merit to the Central Civil Services and Civil posts under the Union, namely:— 

 0,. . 	. 

1. Short wie and commencement—  
(1) These rules may be called the Central Civil Services and Civil 

Posts (UpperAgeLfrtforDfreCtReCmi)R8. 
'(2) They shall come into force on the 1st day of Aprll, 1999. ; 

- :s- 	 -: 
(1) These rules shall apply to all Central Civil Services and Civil Posts 

under the Central Government. 
-. (2) These rules shall not apply to direct recruitment to any ventral 

Civil Service or Civil post under the Central Government for which 
action for recruitment is initiated through open advertisement or 
otherwise before the lstday of April, 1999. 

(3) These rules shall not apply also to recruitment to Armed Forces or 
Paramilitary Forces, namely, Assam Rifles, Border Security Force, 
Central Industrial Security Force, Central Reserve Police Force and 

The upper age-limit for recruitment by the method of Direct Open Com-
petitive Examination to the Central Civil Services and Civil posts specified in 
the relevant Service/Recruitmer.t Rules on the date of commencement of the 
Central Civil Services and Civil posts (Upper Age-Limit for Direct Recruit-
ment) Rules, 1998. shall be increased by two years. 

NOTE.— "Direct Open competitive Ew,nin.-.tion" for the purpose of 
these rules shall mean direct recruitment by Open Competitive Examination 
conducted by the Union Public Service Commission or the Staff Selection 
Commission or any other authoritv under the Central Government and it shall 
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